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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH AT PUNE

Original Application no.19/2023 (WZ)

Mr. Nagésh Vinayak Dhamale

Vis

Ministry of Environment and Forests And Climate Change

(MOEF&CC) New Delhi
' ... Respondents

AFFIDAVIT IN REPLY FIELD BY AND ON BEHALF ‘OF RESPONDENT
NO- 9 : KUNAL SULAKSHAN ASSOCIATES
I, Mr. Hemendra Dahyabhai Shah, Age:65 years, Occupation: Business, one of the

partners of M/s. Kunal Developérs, a partnership firm registered under the Indian
Partnership Act, 1932 having its office at - “Kunal House”, Opp. Kamala Nehru Park,
Off Bhandarkar Road, Shivajinagar, Pune 411 005, being Associate Partner of Jgin_t
Venture M/s. KUNAlL SULAKSHAN ASSOCIATES, the respondent no.9 herein, do

hereby solemnly affirm and state as under:

1. | am onerf the partners of M/s. Kunal Developers and the said Kuna!'
Developers is an Associate Partner of the Respondent No.8 and is duly
authorised to swear the present affidavit. | am conversant with the facts and
circumstances of the present case and | am competent o file the present
affidavit.

2. | have read the bopy of the above appiicétion filed by the applicaht and

" understood the contents thereof. | have also perused the documents annexed
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as Exhibits thereto. Nothing however, contained in the application be deemed

to have admitted by Respondent No.9 merely because the same may not have

been dealt with specifically and/or traversed seriatim.

At the very outset, [ deny the allegation, statement and conténtion made in the

.'application against this Answering Respondent o the extent that the same are
| contrary to and/or inconsiste'n.t with what is stated hereiﬁ. The Respondent

No.9 craves leave to file any additional Affidavit in Reply, to add to or modify,

elaborate any content herein and produce further documents / material to deal

with / traverse the said Application. The Respondent no.9 reserves its right to
file additional affidavit if so required.

| say-that this Hon’ble Tribunal vide its order dated May 0.1, 2923 directed the

counsel of the Respondent no.9 to submit details about “what happened after

SEIAA refer_red back the proposal of the Project Proponent to SEAC for

appraisal which is indicated in the Minutes of Meetings dated January 12, 2023

énd all the relevant fact clearly”. Hence, the present affidavit is being filed to

bring on record correct facts and documents for the proper adjudication of this
application. The facts which are relevant for the purposes of the present
proceedings are as follows: )

(a) | say that the AnsWering Respondent no.9 is a Project Proponent {(“PP”)
who had proposed a Residential Project Group Housing with Shopline at
the land bearing SuNey No.10, Hissa No.1A situated at village Mamurdi,
Taluka Haveli, District Pune for which the PP had applied-for environment
clearance. The proposal of PP was considered as per the EIA Notification
2006 by the State Level Expert Appraisal Committee Maharashtra

{“SEAC”) vide its 48™ and 54" meetings and decided to recommend the
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project for prior environment clearance to-State Leve! Environment Impact
Assessment Authority (“SEIAA”) and the proposal of PP was considered
by SEIAA in its 46" meeting held on 16%/17" May 2012, and accorded

environment clearance to the said project under the provision of

Environment Impact Assessment Notification 2006 and issued
Environment Clearance dated June 12, 2012 {(“EC”) to PP subject to the
terms and condition as stated therein and validity of the said EC was for a.
period of 5 years i.e., till June 11, 2017. Thereafter as per Notification
dated April 12, 2016 the validity of the said EC.is automatically stand
” : _ extended to 7 years i.e, till June 11, 2019.

Hereto annexed and marked as Exhibit—"“A” is a copy of the Environment
Clearance dated June 12, 2012. |

Hereto annexed and marked as Exhibit — “B” is a copy of Office

Memorandum dated April 12, 2016.

(b) | say that thereafter, the said Answering Respondent no.9, further applied
for revalidation of the said EC for the said project within validity of the said
EC. The proposal of the PP for revalidation was considered in 167%
meeting of SEIAA held on May 21, 2019 and as per decision taken in the
said meeting the said EC granted on June 12, 2012 is revalidated for a

period up to June 10, 2022 and issued revalidation letter on May 27, 2019.

Hereto annexed and marked as Exhibit — “C” is a copy of EC revalidation
letter dated May 27, 2019.

(c

N

| say that, thereafter, the-Ministry of Environment, Forest and Climate
Change (“MOEF&CC”) vide its Notification No.SO No0.1807 (E) dated

April 12, 2022 amended the provision of EIA notification 2006 regarding




validity of Environment Clearance.' In view of this noti.ficatic.)n, the validity
of the Environment Clearances, which had not expired as on the date of
publication of notification dated April 12, 2022, .automatically stand
extended to thé respective increased validity. Hence the validity of the said
EC granted to the PP is also automatically stood ex_tended till June 11,
2022. The Ministry of lEnvironment, Forest and Ciimate Change
(MOEF&CC) vide its Office Memorandum dated December 13, 2022 also
issued clarification for the applicability of said notification.

Hereto annexed and marked as Exhibit — “D” is a copy of Notification
No.SO No.1807 (E) dated April 12, 2022.

Héreto annexed and marked as Exhibit — “E” is a copy of Office
Memorandum dated December 13, 2022.

(d) | say that thereafter taking in to the account the outbreak of corona virus,
MOEF&CC issued a notification dated January 18, 2021 and amended the
provision declaring that the period from the April 02, 2020 to the March 31,
2021 (one year) shall not be considered for the purpose of calculation of
the period of validity of existing Prior Environmental Clearances. In view of

this notification, the validity of the said EC granted to the PP is also

automatically stood extended tiII-June 11, 2023.
Hereto annexed and marked as Exhibit — “F” is a copy of notification
dated January 18, 2021.

(e) | say that, as per the said Notification No.SO No.1807 (E) dated April 12,
2022, the validity of the said EC is further extendable for a period of 3 years
+ 2 years = total 5 years. MOEF&CC issued a' clarificétion for -the

applicability of said notification on December 13, 2022, till that time, the
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said Answeriﬁg Reépohdeﬁt no.9, was advise by Environment Consultant
that the Validity of the said EC is expired, hence the PP shall require to
apply for fresh Environment Ciear.alnce. Hence, on June 10, 2022, the PP
has applied for a fresh Environment Clearance for the said project wherein
the said PP has informed the committee that said EC issued earlier was
for a tpta! built up area 78406.27 square meters and the entire project-
comprised of 10 residential buildings with building configuration B+S+12
floors + one commercial building K with ground floor (as per conceptuai
plan). The PP further informed that till date the PP has done construction
of 61525.93 square metre built-up on the project site.

| say that the SEAC inits 1 50" Meeting Scheduied on 22™, 231 24" gnd
25" August 2022, while considering the application of the PP, made an
observation that “there is a change in building profie and PP has
constructed different profiles than approved in EC and in the earlier EC the
building profile was sanctioned for residential building was B+ P + 12 floors
and for commercial building it was ground floor but PP has been
constructed building with building profile P+12 floors and G + first floor
réspectively” and noted that this seems to be \Jriolation_ case and
accordingly the committee- decided 1o refer the abplication to SEIAA for
further necessary actions.

Hereto annexed and marked as Exhibif - “G” is a copy of minutes 6f
Meeting of 150" Meeting Scheduled on 22nd, 23rd, 24th and 25th August
2022 of SEAC.

I say‘that, the SEIAA in its 252 i\lleeting held on October 21, 2022, has

asked the PP to submit ciarification under the signature of PP, architect
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and Environment Cons'ultants as on-why SEIAA should not process in

~accordance with the minutes of SEAC and thereafter the said SEIAA has

differed the proposal for the compliance from PP.

Hereto annexed and marked as Exhibit- “H” is a copy of minutes of

Meeting of 252" Meeting held on October 21, 2022 of SEIAA.

(h) | say that, thereafter the PP has submitted clarification as under:

(i) During EC Meeting, conceptual plan was submitted having basement
profile for all residential buildings in 2011.

(i) On May 24, 2012 first sanction was obtained in which 5 buildings were
having hasement and 05 buildings withdut basements. Considering
this sanction, the PP started with the construction of building that did

" not have basement.

(iii) Lafer'on, on Junel 26, 2014, second sanction was obtained in which
bésement was removed from the balance 5 buiidings. and as per the
sanctions remaining buildings were constructed.

(iv) The parking requirement of after deducting the basement was sufficing
the municipal norms and the same was sanctioned by municipal

authority.

(v) As the basement is not constructed, large amount of pollution load due
to excavated earth material- has been reduced during construction
phasé. Carboh footprint was also reduéed by avoiding transportation
of large quantities of construction waste.

(vi) As per EC dated June 12, 2012 building heights were given 35.95

metre which was considered from 1 floor and now huilding height is

considered from ground level.
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| say -that, after submitting the above clarification, the said SEIAA satisfied
with the clarification and after déliberation, the said SEIAA in its 255"
Meeting held on January 12, 2023, has decided to refer back the-proposal
to SEAC for appraisal.

Hereto annexed and marked as Exhibit- “I” is a copy of minutes of
Meeting of 255 Meeting held on January 12, 2023 of SEIAA.

| say that the SEAC in its 167" Meeting Scheduled on 21, 22" and 23
March 2023, who discussed the proposal of PP and examine all issues
relating to environment including air, water, land, soil, ecology, biodiversity
and social aspect and the proposal is apbraised as category 8(a) B2 and
after deliberation, the Committee decided to recommend the proposal for
Environment Clearance to SEI_AA subject to the compliance as stated -

therein.

Meeting of 167" Meeting Scheduled on 21%, 22"“, and 23" March 2023 of
SEAC.

| s.ay that, thereafter, a meeting of SEIAA was scheduléd on 02" 03 and
08" May 2023, to discussed the agendé of 260" .meeting and the same
have been discussed by the SEIAA in its 260" Meeting Scheduled on 02,
039 and 08" May 2023, wherein the éaid SEIAA has considered the
proposal of PP, wherein the PP believed that, said SEIAA has accorded
environment clearance to the said project under the provision of
Envir.onment impact Assessmer.ﬂ Notification 2006. The minutes of

Meeting of 260" Meeting Scheduled on 02, 03 and 08" May 2023 of
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SEIAA is Eikely. to be published ASAP. by the said SEIAA and PP is waiting
for the same.
Heretd annexad and marked as Exhibit — “K” is a copy of Agenda of
meeting of SEIAA scheduled on 02", 03, and 08" May 2023.
| say that all projects that fall under the purview of the Environment Protection
Act, 1986, require an Environmental Clearance for running its operations and
- they are usually given before a project commences. Hence during first EC
Meeting, conceptual plan of the project was submitted having basement profile
for all residential buildings in 5011 and same was a practicé the to be followed
by the PP. | say that, in the years_2014, Principal Secretory, Environment
Department and MS, SEIAA issued a circular dated January 30, 2014 and
stipulated the conditfon of obtaining prior Envirdnmehta! Clearance of the
Project and stated that all building proposals under preview of EIA Notification
- 2006 should first be considered as per the prevailing rules of the concemrn
authority & IOD/IOA/concession document or any other form of documents as
applicable should first be issued clarifying it's conformity with local planning
rules and provision there under before its submission for Environment
Clearance.
Hereto annexed and marked as Exhibit — “L” is a copy of circular déted
January 30, 2014.
| say that as alleged by the Applicant, there is no change in height of the
buildings. As per the EC dated June 12, 2012 building heights were given
35.95 metre which was considered from 1 floor and now building height is
considered from ground level. Minimum standard heights of the one floor are

3 metres. In conceptual plan, the building was for B + P+12 floors. If we
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consider the heights from groundiparl.(ing level, the heights of the building will
be 13 (P+12 floors) x 3 = 39 meters. It would be evident from the Fire
Provisional No Objection Certificate issued by Pimpri Chinchwad Municipal
Corporation dated November 2, 2010, wherein the Height of the buildings has
been.measured from ground level and the same is standard height. 35.95_
meter cannot be heights of the building for P+12 floors. If we divide 35.95
meter/13 (P+12 floors) = 2.76 meter and the heights of one floor will be 2.76
meter approximately which will be very small. Hence the allegation of the
applicant that the PP has c'hanged the heighté of the buildings are not true and
correct. |
Hereto annexed and marked as Exhibit — “M” is a copy of Fire NOC dated
November 2, 2010.

| say that while obtaining EC, a conceptual plan was submitted by PP having
basement profile for all residential buildings in 2011 and thereafter on May 24,
2012 first sanction was obtained in which 5 buildings were having basement
and 5 buildings without basements. Considering this sanction, the PP started
with the construction of building that did not have basément and later on, on
June 26, 2014, second sanction was obtained by PP in which basement was
removed from the balance 5 buildings and ‘as per the sanctions remaining
buildings were constructed. | further say that the parking requirement of after
deducting the basement area was sufficing the municipal norms and the same
was san(:tioned by municipal author.ify. As the basement is not constructed,
large amount of pollutio.n load due to excavated earth material has been

reduced during construction phase. Carbon footprint was also reduced by
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avoiding transportation of large quaﬁtities of construction waste. Hence, there
is no violation of EC.

i say that the applicant has made allegation that the Respondent No.2 has
carried out additional constructions and constructed buildings without have the
Environment Clearance permission is not true and correct. The Applicant is
misleading to this honourable Tribunals. | say that Res;jondent No.9 has not
carried out any additional illegal construction without Environment Clearance
permissions. On the contrary, the Respondent No.2 has reduced the total
construction built-up area of the project from 78,406.27 square meters to
67,958.73 square meters. | sa'y that the Notification dated May 05, 2022 issued
by MOEF&CC is applicable in the sense, if such built up area is increases by
PP more than what is permitted and shall not be applicable in the event, if PP
reduced the built-up a-rea of total construction. Such reduction of built-up area

of total construction will not cause any damage / hazardous to the

" environment.

| say that, the allegation of the applicant that the respondent No.9 has

constructed buildings without the sanction of the planning authority, is totally
false and not correct. The applicant himself has submitted various
commencement certificate and occupancy certificates, which indicates that
the construction completed by the respondent No.9 is legal and the same is
constructed after sanction of the planning authority.

| say that the Respondent No.9 has completed the construction of all buildings
(except building “A™) és per sanctioned plan and the construction of building
"A” is yet to be started. Hence, it is not true and correct that the construction

beyond 61,525.93 square meters is raised by PP.

10
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| say that the height of the commercial building is as per building plan
sanctioned by the municipal corporation. | further say that anything above 4.5
meters is counted in FSI, Hence, in the corporation sanction the configuration
is G+'1, but it is merely dge to the definition and does not mean that additional
floors have been constructed by the PP on the site a'nd' the sarﬁe has heen
highlighted in the EC meeting 167"th and the contention of the PP has been
accepted by the Committee after deliberate évaluation of the same. |

| say that the allegation of the. applicant that the respondent No.9 has not
obtained Consent to Operate is not true and correct, | say that the PP has
obtained-Consent to Operate and app.lied for revalidation. |

| say that in Interlocutory Applications No. 71/2023, the Applicant has placed

before this Honourable Tribunal a copy of minutes of 18" Consent Committee

.- Meeting of 2022-2023 held on October 31, 2022. | say that the PP had applied

for Revalidation of Consent to establish for Residential construction projects

_having total plot area is 31535.00 Square meters and remaining Construction

BUA 42938.27 Square meters out of total Construction BUA 78,406.27 Square

meters as per EC dated May 27, 2019. | say that PP has obtained Revalidation

| of Consent to Establish granted on March 01,' 2018 which valid up to June 11,

2019 for Construction project having total plot area 31535.00 Square meters
& total Construction BUA 63872.58 Square meters. | further say that PP has
obtained Consent to Operate (Part) dated July 03, 2017 which was valid up to
January 31, 2019 for Construction Project having total plot area 31535.00
Square Meters & Completed Construction BUA 14533.69 Square meters out.
of total Construction BUA of 78406.27 Square meters and further obtained 2™

Part Consent to Operate dated March 27, 2019 which was valid up to January

11
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31, 2020 for Construction project having total plot area 31535.00 Square

meters & Construction BUA 3779.08 Square meters out of total construction

- BUA 78406.27 Square meters. | say that this case was discussed in 9" CC

meeting dated June 30, 2022 and SCN for refusal of consent was issued on
August 04, 2022 as PP has not obtained revalidation of consent to establish
after June 11, 2019, to which the PP has submitted a reply on August 19,
2022. Thereafter the PP has appliled for revalidation on March 02, 2022 in the
18% Consent Committee Meeting of 2022-2023 held on October 31, 2022,
after dué deliberation, it was decided to grant Revalidation of Consent
establish for Residential construction projects having total plot area is
31535.00 square meters and remaining Construction BUA 42938.27 square
meters out of total Construction BUA 78,406.27 square meters by imposing

conditions as stated therein and one of the condition was that PP shall submit

penal fees as C to E was valid till June 11, 2019 and PP has applied for_','

revalidation on March 02, 2022. The committee_ has decided that the consent
shall be 'is'sued aftef submission of lapse | consent fees since 2019,
Accordingly, the Consent to Establish approved in 18% CC meeting subject to
submission of annual fees |

Hereto annexed and marked as Exhibit — “O” is a copy of 18" Consent
Committee Meeting of 2022;2023 held on October 31, 2022.

| say that PP has applied for‘ consent to operate (part-lll} with amalgamation
of renewal of Consent Operate (Part-l & I} with amalgamétion for Residential
construction projects having total plot area 315635.00 square meters and
completed total Con;truction BUA 35468.00 square meters out of total

Construction BUA 78,406.27 square meters as per EC dated May 27, 2019.

12
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Thereafter, PP had obtained Revalidation of Consént to Establish dated March’
01, 2018 which valid up June 11, 2019 for Construction project having total
plot a}ea 31535.00 square meters & total Construction BUA 63872.58 square
meters with Cl Rs.143.11 Cr. PP has applied for Révalidation of Consent
establish vide UAN NO 132227 for Residential construction project having
totél plot area is 31535.00 square meters ahd remaining Construction BUA
42938.27 square meters out of total Construction BUA 78,406.27 square
meters a§ per EC dated May 27, 2019 with Cl of Rs.58.58 Cr. This this case
was already discussed & approved in. 18" CC meeting subject to submission
of penal fees. | further say that PP has obtained Consent to Operate (Part)
July 03, 2017 which valid up to January 31, 2019 for Construction Project
having total plot area 31535.00 square meters & Completed Construction BUA
14533.69 square meters out of total Construction BUA of 78406.27 square
meters with Cl Rs. 48.16 Clr. | further say that PP.has obtained 2™ Part
~ Consent to Operate dated March 27, 2019 which valid up to January 31, 2020
for Construction project having total plot area 31535.00 square meters &
completed Construction BUA 3_779.08 squaré meters out of total construction
BUA 78406.27 square meters Thereafter, the PP has applied for renewal of
consent on October 06, 2022. In 21% Consent Committee Meeting of 2022-
2023 held on November 26, 2022, after due deliberation, it was decided by
the committee to g-rant consent to operate (part-lll) with amalgamation of
renewal of Consent Operate (Part-I & iI) with amalgamation for Residential
construction projects having total plot area 31535.00 square meters and
compieted fotal Construction BUA 35468.00 square meters out of total

Construction BUA 78,406.27 square meters as per EC'dated May 27, 2019 by

13
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imposing some conditions as stated therein and one of the conditions was that
PP shall pay penal fees as consent to operate (part-l) was valid till January
31, 2019 & 2" part was valid till January 31, 2020 and PP has applied for
renewal of consent on October 08, 2022.

Hereto annexed and marked as Exhibit — “P” is a copy of Minutes of 21%
Consent Commitiee Meeting of 2022-2023 held on 26.11.2022. |

| say that ihé Applicant has made false allegation that “the Respondent No.9
has not b_lanted trees and did not carry out plantation and ié misleading the

appropriate government authority”. | say that it is false allegations of the

N applicant. The applicant has further made a false aifegati_on that 118 trees

planet by the PP are not well grown due to negligence of the PP It would be
evident from the Tree Survival Report (having photograph. of various trees on
site) that the Respondent No.9 has planted many frees in the said Project and
the same are well grown. Yet, the project of the PP is not completed and till
then the PP has furt_her time to plant further trees if any is required to be
planted as per permission and direction and the same will be done in due
course before completion of the Project.

Hereto annexed and marked as Exhibit — “Q” is a copy ¢f Tree Survival
Report.

| say that it is false allegation of the applicant that excess debris has been
taken and trees have been cut down. | say that no excess debris has been
taken from the site as site has ample space to store the same. | further say
that there were no trees available on the site and no trees were cut down by
the PP. | further that the generator is fixed at the designated place and not at

the place where plantation of trees was planned. | say that Solar Water Heater

14
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have ',been installed as committed in the said EC permission, however solar
PV was not committed.

| say that the applicant has made false allegation that Respondent No.9 has
failed installing Rainwater Harvesting System: | say that, the Respondent No.9
has already installed Rainwgter Harvesting Systém in the said Project,
moreover, in the absent of such Rainwater Harvesting System, Municipal
Corporation would have not issued occupation certificate to Respondent No.9.
It would be evfdent from the certificate dated April 20, 2016, certificate dated
November 14, 2017 and certificate dated April 04, 2022, all iséued by Rainbow
RWH Consultant, wherein the said consultant has certified that Rainwater
norms -of

installed as

duly per

Harvesting System has been
gover'nment!municipal corporations.
Hereto annexed and marked as Exhibit — “R” (céuy) are the copies of

certificate dated April 20, 2016, certificate dated November 14, 2017 and

- certificate dated April 04, 2022 along with its translation.

| say that applicant has made false allegation that Respondent No.9 does not

. have the Savage Waste Water Management System & Pollution Monitoring

Systems.and alleged that Respondeh’.t No.9 is violating the stipulated direction
of the authorities. | say that the PP has fully functional STP (320 KLD) and no
polluted water is going to the sewer line. Fuily functionai STP and OWC is
present on the site. STP performance report is part of the Certified Compliance‘
report as -submitted herewith as Exh.-V. | say that as per letter dated
December 26, 2018 issued by Maharashtra Pollution Control Board, the

MPCB has decided that the Board should not insist on installation of

15
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monitoring system for the .STP for residential project as it is not ec_ondmically
viable for residential societies.

Hereto annexed and marked as Exhibit - “S” .is a copy of letter dated
December 26‘, 2018 issued by Maha_rashtra Pollution .Control Board.

| further say that the applicant has made false allegation that Respondent No.9
has not made any setup for segregation and the solid waste management is
also not organised by Respondent No.9. | deny such allegation of the applicant
and submitfing an Analysis Report dated March 28, 2013 issued by
Maharas.hfra Pollution Control Board which is self-expianator;f. | say that vide

Agreement dated August 12, 2022, the Respondent No.9 has appointed

‘SWaCH Pune Seva Sahakari Sanstha Ltd to facilitate the management of

solid waste at the Project site. Vide letter dated August 13, 2022, the SWaCH ;

Pune Seva Sahakari Sanstha Ltd has noted in its letter that they will facilitate
the collection of segregated dry waste from the residential project of PP and
they further confirm that the Respondent No.9 have acquired the necessary
equipment's and infrastructure for management of wet waste at source.
Hereto annexed and marked as Exhibit — “T” is a copy of Analysis Report
dated March 28, 2023 issued by Maharashtra Pollution Control Board.
Hereto annexed and marked as Exhibit— “U” is a copy of letter dated August
13, 2022 along with Agreement dated August 12, 2022 -

| say that the applicant has made false allegation that “Respondent No.9 has
violated Environment Clearance Permissions and there is massive violation of
the illegal construction and other necessary permissions”. 1 say that since
there is reduction in construction area, the no amendment was required to be

taken to the said EC. | say that the Ministry of Environment Forest and Climate

16
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Change, after inspecting the entire project, aftér site visit and the review of

additional documents submitted by PP, prepared report of Compliance Status
of environment safeguard in the project and _‘issued a Certificate Compliance
Report-reg dated January 03, 2023 to the PP. The Respondent No.9 has
complied and the said Certificate Compliance Report is self- explanatory and
the same will be read and pointed out during the argument.

Hereto annexed and marked as Exhibit — “V” is a copy of Ceriificate
Compliance Report-reg dated January 03, 2023

It is wrong submission of the Applicant that the PP has constructed residential
area in the Parking of Building of B and F. |

| say that there is no cause of action has arisen agalnst '[hiS Respondent no.9,

hence the present application is not maintainable and needs to be dismissed
for want of cause of action at this admission stage only.

| say that plaintiff has not made out any case against the respondent No.9 and
has filed the false case against-this respondent no.9 with sole motive o extract
the money from respondent No.9. The various submission made by the
applicant in his petition are totally false and are misleading to this Honourable

Tribunal, hence required to put a heavy fine fo the applicant. | say that the

applicant has not made out any case to admit and required to be dismissed at

this admission stage only. In the event, if this Honourable Tribunal admits the
petition of the applicant, the Respondent No.9 reserve it's right to file further
and detailed Affidavit in Reply and craves leaves of this Hon’ble Tribunal to

file further affidavit, considering the facts and circumstance of the case.

17
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In the circumsfances, | pray that the application field by the Applicant be
dismissed with heavy cost and further necessary orders be passed in the

interest of justice.

‘Solemnly affirmed at Pune J

This 08" day of May, 2023 ) _ 4
‘ ) W,
- DEPONENT
Mr. Hemendra Dahyabhai Shah
partners of M/s. Kunal Developers
(Associate Partner M/s. KUNAL SULAKSHAN ASSOCIATES)

18-
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VERIFICATION

I Mr. Heméndra Dahyabhai Shah, Age:65 years, Occupation: Business, one of the
partners of Ki/s. Kunal Developers, a partnership firm registered under the Indian
Partnership Act, 1932 having its office at - “Kunal House”, Opp. Kamala Nehru Park,
Off Bhandarkar Road, Shivajinagar, Pune 411 005, being Associate Partner of Joint
Venture M/s. KUNAL SULAKSHAN ASSOCIATES,_' do hereby solemnly affirm and
state that what is stated in the forgoing paragraphs are true and correct to the best of
my knowledge, belief, information and legal advice and | believe the same to be true.
Solemnly affirmed at Pune )

on this 08" day of May 2023 ) _k y W
EPONENT

Mr. Hemendra Dahyabhai Shah-

partners of M/s. Kunal Developers
(Associate Partner M/s. KUNAL SULAKSHAN ASSOCIATES)

INTHA
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3 pvernment of Maharashiny '

SEAC- S01CR-BE17T(2
Environmunt d&:p..rwiem,
Room Nos 217, 24 floor,
Maniralaya Annene,
‘Jufﬁbﬂi -zﬂa &.}u

Diatez §2° Fing, 10

H ﬂ
Mg, Kunzt Sulaksban Assouiates,
Kamzla Hoase, opth Kmalh Nokirs Pask,
£ Bhanderkar Road, Purie ~ 211 003
Tl No. ¢ 420 - 3022 5672

Emaii: fioanceizunelgroupda

Subjest: “Rcs:dcm:ai Preject Gronp Honsieg with Shopline” Sr. No.10 Hissa 1A
S) Mavegrdi Taloka < Thaweli; Districs, Pime by  Mfs. Kuiml Sulikshan Assoclatrs.
* . Em‘xroammml eleaviied regztr{}mﬂ .

air,

This Bas seferéce fo your Gomiunication on the sbove mentioned subjesr. The
proposat was semsidered 23 peér ﬁae: 21 7.8 ’%i;ﬁtaﬁon - 2006, by the State Level Expert ép;mﬁa!

prior environmental demmee to SEIA A, Information sntnmtmﬁ By you has bose congidered by
State Level f:nvsmnmarzt impact Asssssment Atthority in s 46 Mecting held on 16 BT May.
“‘i’ﬂ" .

2 s m}w& et 1he pmpesai is for grant of Exvironmentat Clearsnce for “Residentinl
Project {roup Howusing with Shoplime™ 3r, Nouil Hissa 1A Mawurdi Taluka - - Hawelt, District,
and Pune by Més. Kunel Sulaksthian Agsotiates: SEAC acmﬁcmd‘ the projset under sueiening
category &) 12 as por E-IA Mosification 2086

Briel Informmmn of the project is sumsiarired as below-
Pname of thei: j “Residontinl Project Group Flowsing with Sh
*’fﬂr«‘ﬁ N et

»

Pmmt 7 Tats. Konal Suloletin Associates.
1 Proponent i 4

! Loration of the Moo 11 Hiesn 1A Mamards Taluka - Hawel E)rs!nc:. une.

L P.”."’é.?c.‘. . [
Diype csf i h‘r:}-d:::f:!mn pm;{:ﬁ
3""’}‘”" ; ,§ R .
iumi Seb i b BRREE aguan,
f mpmd sie PRI 44,3053 sq. 1. .
I

Totat busilt vup areafF81 + Nea 'S 7830627 m*

| Ustimated cost !
ol the projoc!

548} i mf‘a

wln

o e e

Commitice. Meharashtea in its 487 & 54% mcetitigs end decided to regpmmend the projeet for '-




Nee uflz ¢ Residential: « Total Nos. of Buildifgs = 10 nos. { & to 2 BESHI2
ﬁﬂd’mgs Floors ' ; :
s Total Nog, of Flats =482 o '
o Commercial Buikling { §) =01 no. with groutd floor
_ y & Tml‘%os.ozﬂmps»éﬁﬂ o _ _ o
CWammam . ]3] ¢ Residential Building {A 0133395 m
Iiesght of o Commercial Building (K} 4200
'I’ot:if H&me R * Tmr‘f Waics chsnwmem %83 ':'5 f ;’é'_x;s?
| Reguiveruent » Tresh Water: 235,30 :
: - »  Redvcled Water: 149,25 m3iéa)r §
Rowage 3}5.4 3/day :
| Gencration _ . , - . ]
STPcapacity |« 'Capamy:;;fsr?' 2o m:
« Compact ype STP '
Rmn water i1 ©Nes. ‘of Filter trenches (3o ti.‘m*;imszms}mthe siream Bed withz
Harvestiog 300 ddeep 100 mim dia. Bore to bie drilled in the srench.
. « 14X ofm&cs{zmxzmxzm}w:mmmbarf*{m&mmdm)m
£ Hiroject aren
Tl Biodegra
1e Non &mﬁzzgwdabicmmﬁe: 470 Kg/day
| ST Sludve: 33 Kgiday o
“Te Construciion debris ghail e usad for Kveling and base “cotrse ok
: ptepm-m ]
1 %grcgntmn of the waste will B¢ as per the z;mﬂxty of the waste i
- b hie and nen-bicdegradable.
s DryGorbage Will be i spcseckoffw the adthorized recyclers. :
e The Biodegiadable waste will be converted to compost using Orgenie 5
_ Waa&e Processer . B , 5
Green  Belt|:is ShrubBed Arex béi_ﬂﬂ o
Bevelopment o lawn Area 274117 1" i
+ landscape Area on Gomnd: £951.86 m°
» R.G. Arcz on Covercd Parking: 28877532 m ;
o 693 trees in e tandscape RG and 500 shiubs amd bushes in the lawn s |
witt be plamted. -
List of Native Trees for Roud Side , o
CiEn Botanical Name Common Height
} fH Y ol | Mabarikh  [A0mwBm
; 3 IAlsonia scholaris | Satwin aOmtolam | N
3 A“ﬁmcephalius Kadame  (4.0m wmm S A
v CON :
! .. Listof Propused Native Trees: B L
5 3! ‘é_ir. ! Mz.mm% ‘\me ' a {fnmmnn Nape | 1cight ' B %
: z TT4dmwets  © E
e ——— i TipmGlm
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s i i - — ,
3. Alstcm:a Ss:hzﬁm | Satwin w;_m _jedmio A 5 wm ok
ics_§ Neem o §0m0 210 10 iy
5 1B - . Ratesawae eomIc 8.6m .
L6 _ Pu:m mmuwa PalasfFlame of  (68mio 8o '
!  the
e b facemoss. LAPR_ 50m 10 7Am )

3 C‘*ssi:’z fistula Bohava  1oDeiod Tom,
9 CoryotwureRs L Tahsmlpaim 1380 fo 401
ISU Gathrinaiedica | Fangard GomtoX0m ¥
11 fagerstronmia Tamhan gnmioifim

i {flosregineas . . _ n

12 Mitusops gieagt Bakul HOmio3dm

, 15 [ Murya panicelE | Kuti SOmoddm

1 | 14| Michelia champace | Senchdl 40miosd Mmoo

: “1 M s Nyctanthes Parijatak 130micdfm

:; - 16 Putranjiva Putranjiva g0mo 100w

: TR , _t oxburghii . - - 5
' 17 ' Pamﬁmﬂmprnnﬁm Y Karmng Sﬂmmwﬁm

: 1% Waws:a Thia Ashok | jJdmpddm

Lxsi of proposed’ Sherwdiss

Sr. | Botanical Name Compon Name | Height T
11 %wﬁtﬁ’imf&’iz& . 'mt&_w 20m
§2 | Stachytaipheta osum
3 i’lum’ba@ Seylonica_| Whaite phunbage  11.0n1 ]
1 Acorus cakanus Tiekhand  1D60m

Rorphed | [O75 5

O o 1 et R

: g R Korphad _ )
' : 6 Ol Spnetwm. Tulps _ eim B

' : 7 {{ymbapogon. Lorton (Grass Goomiols i
ﬁmasns o I L.

] Fmﬁn@trees: R

i 8 ’ummn “?ﬁéﬁa - Diameter ¥

| oiNe: 5 : .
! U] el T To3Tw
g Ll Tpongan o i089m o eI
L3 | Shindadi 0284m  16Dm 4
i 2210
“fotal No. of Existiog 1rees “Tomr whigh are to be|d :
i . ¢ tyansplanied Be
[Imcru CrTe T Sowve: MSEDCL 1

chu:mmea* L e Maximum domand: 2225 KW
la iNesofDESetof PELIRYA o
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D N ' | 988 ros. ~ b
CEnerpy e Cormok Aveg highting with CFL lamp '
- Cunservition > Energy Eificient pusping
| mpeasures » High efficioncy LED/CFL Jight for stget fizhe in place of Mesat Halide
‘o« Solar water Bésting Syster Wil be inttelicd ol duipliind vits

Eavivoimental | 1 | Constoxction phase: Rs. 6.63 Lakis !
Mansgeinent QOperatidn phase;
Plaa +  Capitdd cost: Bs. 159 iakdis

e ORMcdst: Bs, 22,3 ks

St s s i A STRETRN TS VS

-~

3. The proposal has been considered by SEIAA in fts 467 muoefing & devided to accord |
cnviramuents} Cimoce to the sall project whder Ge provisions of Envirenment brpact
séésamient Notifization, 2006 subject 10 implerhentation of e following terms and conditions -
() SEACfesommended the profect subjest to following conditions : _
- “The project proponcat should draw £p 2 sustafnable model with appropriats -
EMP. :
. Project propenent has agreed to plant 698 trees Inshe lindscape RG earcd 500
shrubs and bushes & the Tawn area, Localfooncern anthiority should enswre
. thiswhile approving the plans. 7 B
* "The project proponent should submit consents for water and drainage feam
competest authoritics indicating time ‘frames. Localiconcem authoriy
shonld ensuré his while approving the plans.

Gi§  THis environmenta] clesrancs is isued subject to Jand usy verification. Loce!
_ auikoriéy / planving authority should ensure this Wit espect 1 Rules, Regelations.
Notificarions, Govemmest Resolutions, Circubess, de. tsswmed if any. This

sifvironmicntal cléarance issued with fespect to the enivironmerital consideention and it

does not meam that State Livel Tropact Assessment Authorty (SEIAA) approved the
| proposed kad usy | |
{ﬁ;} The f'iﬁight. C%Sﬁﬂﬂﬁﬁﬂ b‘lliﬁ up azt',‘a of ?rOF'QSSd ‘:ch:ﬁn}? Sl be in acen ‘ e

\¥ith the eiisting FSETAR notfns of the urban fogel body & it shoul ensare the saie
alonp with survey number béford approving fayout plin & before according
commencement cortificate to proposed work. Phan spproving suthority should also
ensure the zoning permissibility for the progrosed project as per the approved
development plan of the area, ,
(ivy  "Cowsent for Dstabiiihment™ shatt be obtained from Maharashira Polintion Conol

" Board under Air zad Watr Act and a copy shall be subiiiged o the Efwvironment
depaetoment befors start of uny construttion work arthe sie.

&) All fequired sanitary and hygignic measures shoald be i plce before sarting
constracton activities and 1 be matntained dooughott ihe consirection phase.

(v}  Praject propencnt shall ensuze completion of STP, MSW disposal facility, geeen beli
developmest prior ti octupation. oF e buildings. No physical oecupstion or
affotiment will be piven unfess alf above said envirengieatal infrastroctire & instalied
amd pinde functional incluging water requirement T Pra 2. Prior gertification o
appropridte authority shab! be obtained, '

¥ii]  Provision shall be made for Ihe foushitg of construction Tebour within the site with alf
pocessiry infrastractare and facllities carch s Ted for covking, mobile wilers, mobils

 STP, safe drinking waser, medive healh car, eréene atnd First Add Rusomn vic. o :

feift)  Adequate drinking waler and zaniary facilidies shoudd be provided Sor constction i

! werkers al 1o site, Provision shoukd he madz for mobile toilels, Thi safe dhspoud of
wastimater and solid wastes genercied during the construction phase should be




{ix} Thesolid waste generated sh-:}d‘di’x: progiesty colledted dnd starega ted. dryiere solid
' waste should be dispesed 6if 1 the approved sitey for land fliing afler wiedverm g
weyelable material

() Wet garbage should be ireated by Organic Waste Copvester and ireated waste:

{momere) shoold be milized 7 the existing sremises & gordening, And, no wet
carbage witt he disposed ouiside the premises. Local suthorigy shontd ensure (ils,

(xi} Arangement shall be msle tial wasle wale sl sz watter 0 ot get mixgd,

Aty Al e topsoil excavated during consfruction outivities shanld be stored for use in
horticnttare { fandscape development withid the praject site,

{xify  Adititional soil fox Teveling of thg progioied site shall be geneizied within the sites (fo

' the extent piesisle) so that raturl drafnize wysters of the orea B perecrid dnd
mproves. '

{xiv) Gm"g Belt Developmsent shall be edrricd out considtting CPCB guidetines including

7 setection of plant species and it consultadion whth the Jocal DFO/ Agricultar Degt.

(xvi  Disposal of muck during constsisction phase should fist create any adversc effect o

the sicishboting communities 2nd be disposed taking the necessary precautions for '

seneral safety and heaith aspests of psople, only in gpproved sites with the approval
of ompetont suthorinyt.

(xvi) Soil and ground water samples will be tested 1o ascertain that these is no threat t©

" ground water quality by Jeaching o heavy yaetals and otfier toxic contaminants.
fovity Censtruction spoils, inchuding bituriiious wmaterial and other hazardous materials.
" must not be allowed to contaipinate sWierconnes and the dumpsites for such mateiial

snust be sécured so that they should not leach into the ground Waltr, _
(sviily Any hezardous wasie senerafed turing constriiction phase shoatd be disposed off as
' ver applicabile sules s0d nofints with nccessary approvals of the Maharashitra Pollution

(x3x)  The diesel genetator seis to be used dufing constristion phise showld b low sulphur

diesel ypk and should conforo te Pavirenments {Protection) Rules preseribed for air
ard nolse emission Steidirds.

(xx)  The diesel required Yor operating DG sois shall be stored i underprousc tnks and if
sequized, clgaisice from coneern authority shall be taken.

{xxf} Vehicles hired for byinging constraction material to the site should be in godd

condition and should have & potlution ¢heck contificete and showld conform o
applicable air and notse pmission standards and should be oparated oaly during noat-
. peak howrs. ’ '

(sx%) Ambient noise levels should conform o residentist standards both during day and
night. Inctemintal pollntion loads on the aibicnt alr and noise quality shouk be
closely monitored during constriction phuse, Adequate measufes sheuld be made o
radnoe ambient afr mid noise Iovel during constrsetion phase, 50 25 to conform 16 the

. stipofated standards by CPCBAMPCB. : _

{xxiif) Fly ash should be ustd ay building friaterial in the construction us per the provisions
of Fly Ash Notificaticn of Sepmber 1999 and amended 2s on 27th Augus, 2003
{ The above conditton is applicable only ifthe projectsils s Tocgted within the 100Xm
of Thermal Power Stations), -

vy Ready mixed vonerete muast be used In building comstoection.

{xxvy The aporovad of competent authority shall e eivtmined for structers] satety of the
Buitdings due o any possible earthquake, adequzey-of Yire fiphting cquipments oy a5
por Mattopal Rutlding Code nchuding measures from lighting. '

(xx¥i} Storm wider control and #s euse a5 per CGWE angd BIS stzndawds lor various
appieatiens. :

(ixvil) Water demand during consirietion should b redeced by use of pre-mined cnncrsic,
vuring agents and other hest practices referred.

iy
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(ocviii} The ground water level ard s quiality shoald be montisred regitarly i consdtation
with Gronsd Water :%.whmtjr.

{xxix} The insipilation of the Sm%ge Treafment Plant (ST} should be coriified by o
independent expert andf & ropost In this regard should be submitted fo the Mmhtm
before the project i commissionsd for operation. Treated. efffuent srangfing bom
STP shall e «ecyckdfreﬁmd 8 the kit extent puss:ﬁl‘c. “Freatiment of 109G
gray water by degentralized treatinant should be dorie, Necessary measures should pe
made fo mitigate the odowr proBlem frous STP.

{xx}) Focal body *:lmuki rnsuee that 16 occbpation cortification is :s:?taaﬂ privk & ooeration
of ST?’MSW h,m, etc. wﬁh gue pormission of MFCB,

md Water shall Be ehtairied fromt dhe climrpetent Authority

witionloperatian of the project.

. N m{ L
(xxxif) Sx.pzw.ﬁc}n OF ity and bhick water should be dons by the 1sé OF duat plumbing B,

i'ﬂrsepamnm ofgaymdbimkwamf

{exxiinFixtures for showers; toilet faching and drinking should be of low ﬁﬁw sither by wos
of aerztors or pressure reducinig devices or sensor based control.

{xxxiv)lse of giaas sy be reduced up to 40% 1o reduce the clectricity comumpﬁm and
load on sir mmuonm& H neccssary, use high q:m};:y double gluss with special
reflectiva coating it windows,

(=) Roof shoﬁk! mest prescriptive: requirement a3 per Entrgy Comservation Butiding
©ods by using approgiiate therraal insulation matertal to fulfill requirément

(EExeiiEnergy comservaiion measores Hike instalistion of CFLS /TFLy fir the Bghting the
aveas duitside the building s}mﬁi b ;ntcgra{ it of the project ¢ésion and should be
i place befors project commissioning: Use CFLs and TFLs should be pioperly
dollected and disposed offfsent Tor reoyeling as per e prevailing g puidelifsstules of
the regulatory duthority to avoid mercary contamination. Use of sofar panicls tiday be
doie 10 the sxient possibie Jike installing solar sivest Hghts, comunen solar wager
Heaters system. Project proponent should instalf, afier checking fmbamy, sofar phus
hyebrid noh Conventional crergy source a5 souree of ¢ TSy

{ooviiy  Dicsel powes generating sets proposed as Soures of back wp power for elevators
and common area Mlumination duting vperation phase shoald be of. srcosed fyps
conform to rulkes made under the Envmmnem {Protection} Act, 1986. The heighe of
3taék of DG sets should be oqual to the height needed for the combined capaciry of all
proposed DG sets, Use fow sulphur digsel. The location of the DG sets wray be
decided with in consuliztion with Maharashtrs Paliution Control Hoard,

-(xmvm} Noise should be controlled 1o cnsure thar it doss not exceed tha grm‘crkﬁm
standands. Dty tiyhitime the noise Tevels measured of the boundary of the bullding
shall be restricied 1 the permissible lovels to comply with the prevalent mgsfatmw

{xxx30)Traflic congestion nedr the entry and oxit points frofi the roads adivinfng the
propased projeot site must be avoided. Parking should be filly intermalfzed and o
public space should Se uiilired.

xly  Opagoe wall should mest prescriptive requirement as per Dncrgy Conservation
Butiding Cede; which is proposed to be mandutory for zll alraditoned SPRTSS
while it is aspirational fir non-sir-conditioned spages by wie of gppropriote shermud

_ mawdation materind 2o falfil mgmffmmt

iy The building should have adeqmne distance hetwesn them 26 aliow mipvernent of

 Fresh air and passage of natural Hidt, #ir and ventilation

{4 Regular suporvision of Hie aiove and ether measures Ror monitering should b2 in
p!aw all fhrough the constraction phase, so 25t wvold diswubae o the
sirrbndings.

e T T L YT
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(et} Under the provisioss of Tovireunent (Protoction) Act, 1986, feps] aidon shall be

icized against the project propoasat if it was found that constiuction oF the project
Bas heen sinried without ehiaining environments] cloics.
(xliv) Six monmthly moniloring reponts shoukt b submitied to the Hepariment imd MPCB,
(xlv) A complete st of all the documents sufimittod T Ptpartrent shovld by forsarded i¢
the MPCB
(xv) In the case of any change(s) in the scope of the projecs, the project would FequiFe 3
7" rosh appraisal by This Departniers, c _
{xIviiy A sepiate enviroiient magagement celt With guatificd staff shall be set up ¢
implerseniation of the stipulated enviranme nial safconards,

{xividiy Béparare fignls shiall be llpested for implementation of cavironmental profection

fnsaresEMP lony with jtein-svise breaks-ip, Thest vost shalt be inclndod as payt

of the project cost. The finds camarked for the eaviromment protection ricasures

shall riot be diverted for ather puiposes and yoaravise expenditure should reported 1o
the MPCB & this departraent, _

%\u{\ /{\:kx) The project management shall advertiss at least In two Jocal rewspapers widely
4
. T

Greulated i the Tegion around the project, ane of which shall he in the Marmhi
Tanguage of the local concerned within seven days of Issue of this letter, informing
that the: project has been acconded environmental clearance 2od copics of clearance

Kt are svilable with 1he Mihirashtry Polftion Control Board and may alid be

tra.gev.in. /7

e

swen at Welisite of hea: / /oo mabar

(D  Project mansgement should submit ‘Talf yewly complianee Zeports in vespect of fhie.

shipulated prior enviionment cledranée terms and conditions in hard & Soft copics 16

i MPCE & this depaitinent, on 1% Juie & 1° Becambier of each ealendar year.

{(F) A cdpy of the clearance Jetter Shall be sent by propgnent fo-the conceined Municipat

Corporation and the focal NGQ, i any, fom whom saggestions/reprasentations, §

any, were received while provessing the proposal. The clearsnce jotier shall also be
pist on the website of the Company by the proponent.

{lii} ~The proponent shall upload the status of compliance of the stipulated EC conditions;.

including femults of monitored date of their website aind shall apdste the same
periodicaily. i shall simuhoneously be sent 1o the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criferia pdltunt [evels namely:

SP?ﬁ, RﬁP; 1. Sﬂ}&. ?‘11(})& fzrmhimt Ew«cls as W&‘!H a3 Smck ‘aﬂigSﬁiOﬂS} or critical seemye

prmmetess, indicated for e groieet shail be mopitered and displyved i 2 convenjens

location aear the main gate of the company in the public domain.

(i) The project proponert shall also subspit six monthly reports on the starus of
comptiance of the stipulared BC conditions including results of monitored daia {both
in hard copics as weit 23 by e-mall) 1o the respective Regronal Office of MoLF, the
réspective Zonal Office of CPCB and tho SPCB.

{tiv) The eavironmental statement for cach fimancial year eading 31" Moarch tn Form-Y as
3 mandned to be schmitted By the probect proponcat to the concerned State Pellition
Control Bowsd as presiribed under the Environment (Protection) Ralos, 1985, as
amended subseruertly, shalt also be pat on the website of the company aloag with e
stus of cempliznee of FO conditioss and shall also be som o the susprutive
Reginnal Offices of MofF by e-mail

3, Fi}j&: ;:nvimmn::m;a} cleasanee is being issned without projudice 1o e acticn imithred gader
EP Act or any eottst case peading iy the count ¢F faw and i does not mean that project

e
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proporent has wot viokutd any z:mfmrmm»al faves i the past ond whatewer decision
wader FP Act or of the Hen'hle cours witl be ind ing oa the prject propogiest, | Hﬁﬁ% this
cleprance Cost net give mnunity o B projest g;f@;}mm! in the tasa fthef ageieit Rim, of
a0y o soticn inisted wrder BP Agt

13 case of submission of falsé documsnit and nor complisnte of stiplated conditivns,

Authotityf Envitaimet I}epamamt Wil sainkie or suspead the Envirdmmensd Clestanee
without dny xﬁimmf ion aad EGAE  appropriné gl action ender vamrmemai
Protection Axt, 1986, o

The Envmmnt‘ epartnent veseeves the Hght 19  add any smngeni cotditidn of i vévilke |
e if mnﬁ:m;& stipiizted d¥¢ not impletmented i the sanisfaction of ¥
department of ?‘cr that ares, foramy ather adminktative reason,

Validity of Environment Clearsace: The envitonmental clearanse acce:::ﬁed shall e
wk& for a period of 5 years:

In case of mny deviation or alitration in the projeat proposed fom hose subrmitted 1o thiy

department feukamncg:, a ﬁmhmféwm shonld be made o the dcpamemmmsmﬁ
iGHi a(s} im;mmi and to intorporate aés‘!ﬁﬁmai crvironmental

. The above szlpxrlamns would be enforeed among others wmder the Waler (Prevention wid

Conteed of Pollijtion) Act, 1974, the Alr {Prevention and Contedt of Polttion } Act, 1981,
ﬁm Environment {Protestion) Act, 186 ubd roles e wader, Henrdous Wastes

seapiment and ﬁnndimg } Rules, 1689 and its amendments, the public ls&mmy
Tosuranct Act, 1991 and its tsmtﬂdmm:s,

Hy. Avy appes) against this cnvivonmental clearince shall Bie with thy National Geeen

Trivunal , Van Vigyven Bhawan, See- 5; RK. Puam. New Delili - 110 422, 3 prafered,
within 36 days a5 priscrived under Section 16 of the National Green Tribunal Act, 2010,

HeTeEany
d@pﬂr’mm & MS, Sr’? IA,J&

Copy to:

1. Shri: PMA Fokeem, 1AS (Rewd), Clmirman, SEIAA, “lugn® Koztarat Road,
Caticus- 673 006 Kerla.

2. Shei Dr. 8 Dovorta, Chairman, SEAC, T2302 SRy City, Vanagmram -Ambaltet
Read, {h e - 600 D9F ’

3. #&Mitiemi Secretary, MOEE, “Paryavaman Bhawan' (Xt} Complex, oidhi Road,
New Delli - HGSIQ

4. Member Secreiary; Malisrashina Pollution Contrel Boand, with request to display a
wgy of tie dlearance,




6.

7.

The CCF. Begiorat 08, 'wm.»ry of Environment and Forest {?casomi Cﬂ"i;;:»,_
Westéin Reglon, Kendriva Paryovesen Bhavan, Link Road "’m« 1, B3, Ravi-Shonkae
Naz £an, Bhopat- 462 016). (MPY,

Regional Offive, XMPCH, Fine,

Celleciof, Pune.

Commissioner, Punc Munieipal Cﬁrpm*:ﬁzcm, Puss,

1A~ Dms.tm, Mesitaring el \’{}EI-', Paryavaran Bhavan, CGG Camﬁex, Ll
Boad, New Delhi-1 16003, .

10, Dircctor (361, Dy. Secretary {TC-2), Scientist-1, Environment Department.

11. Sefect file {TC:3),

A3
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

CSEIAA-2Q1Q9/CR-TGE/SELAA,

Environment Deparomant
Room No. 217. 2™ Floor,
Mantralaya,
Mumbai- 400032,
Date: 27.05.2019.

To o

M/s. Kunal Sulakshan Assiocates,

Kamala House. Opp Kamla Nehru Park,

O1ff Bhandarkar Road, Pune-005.

Sub : Revalidation of Environmental Clearance for Proposed Group !fousmﬂ with
Shopline at S, No. 10, Hissa 1A mamurd1 Tal Haveli, Dist Pune by M/s.Kunal |
Sulakshan Assiocates

Ref 1. Apphcahon for revalidation received on 10.05.2019.
2. Minutes of 167" meeting of SEIAA dated 21.05.2019,
- 3. Earlier EC fetter no. SEAC-2010/CR.861/TC.2. dated 12.06.20'12.

With reference to above subject matter. it is noted that. vou have received
Environment Clearance dated 12.06.2012.You have further applied for revalidation of
Environment Clearance for said project within validity of the aforesaid EC vide above refi{ ).
Your proposal for revalidation was considered in ]67"‘ meeting of SEIAA held on 21.05.2019
and as per decision taken in the meeting, the environment clearance granted vide abm ref.
(3} is revalidated for a period up to 10.06.2022,

The terms and conditions stipulated in the EC ietter dated 12,86.2012 vide above

ref. (3) shail remain the same.

& Member St,cu.mn SEIAAN
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EXTRAORDINARY

VT 1—8'S 3—39-"92 (ii)

PART Il—Section 3—Sub-section (ii)
AT & Wi
PUBLISHED BY AUTHORITY
q. 1720 7% oY, dareaTe, ardier 12, 2022749 22, 1944
‘No. 1720] NEW DELHI, TUESDAY, APRIL 12, 2022/CHAITRA 22, 1944
o e, 39 ST oAy aRadT waes
EQ%ADE g < faeett 12 3, 2022
TRICT PuNg | = :
Pypasstt /€1 . 1807(e). 3t wwE, Tt (e afdf, 1986 A ATy (3) K ST 2%
2024~/ &k (v) 9 ITERT (1) F AT 7T R FT TR T §U, T watawer uf O sAre
3 o? : [ % ®faay weat % forg qF qafawr s s da9rd gu, 9 diw Har. 1553(H),
INT. arfte 14 ey, 2006 g qafaoor qurETa Mgior sfeREeT, 2006 (B9 36 9% 7409 9%
. ATAG=T FgT W7 ) Wi AT
dIT, 7@ aEt ¥ enene u, 9% SweaAr g wfvder afts oRdsmmet ek s el
TR QX i T sty e qet S winifors smeed, 3 Ay 7 38, 9f s, s qaEy,
Aty Y e e % ww qrersHr o g § afdw gwy e §, S oyt afRaisEr
AT F I T 5157 gian § o7 o "ol H, Feiy g F Uy aREemre 3 e aatawr S5
(E4T) F¥ Ferar TEEAT ATEAF T T4 85

HIAAT B G = & o o gy = fEn 5@ F Py, 0y g 9 9 s aes
wataoily Hdl ST Fi TAT T TE5T a6 Y

M, @ T i (R s RfReme) sfeffam, 1957 (1957 %1 67) % Sudsl & sqan, @
R g (Fma siw fAfay) gavas sfafar 2015, & wriw § arle & &, ot affs o o= 9t
&T srafyr & forg fag wir @ &, off agam, = aaaR gaa % watawor aedl & Ay 7, 9y $Ar

2661 GI/2022 (1)
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m&wwﬁ%ﬁaﬁﬁw@hﬁg&mﬁwwﬁvﬁm%w%%ﬁﬁﬁm

 TF AT Bl

o oA, Ieald AR, TAEw (geerT) e, 1986 1 fww 5 % guluw (4) F @y afsw
TR (FRAT) ATATET, 1986 (1986 FT 20) ¥ emwr 3 i guemay (2) % gw (v) T IwaT (1) 3T
Ta GREAT T TN B gU, Alhigd § I [Hgal & Fgw7 5 F 09w (3) F @2 (F) F o1efi g=ar $i
AT FT ATHHNRE F T AT TLHL F Terre i TG0 T F worery f) afergaar #1 o) Qg
TEATH F1.3. 1533(37), TRE 14 FAdax, 2006 51T FAT 8, 3041 :-

() FT97,
(#) FTRT () AT () F @ T AT ST var S, a9 -

() “TaffT 7Y # derar & 75 T AT & fr gF v wg R s e
&Fa & a7 FEaF G177 WT 8 & ITRT (i) F Fyefiq &g FAr 747 A7 W7 qHAT § # gIATS
TRITSTET IT TGIREFT 21T ITTeT J70e07 ;T Q=1 3 75 8 & gafea [Fafor aRFisarsi & qrae &
7Ig G FRAITAIS AT TAREAT F FTHA § FErar @77 93 3 [AvaraT F aria & Ry it

(i) 7 fAzmrT a7 75 aiReisr ar ey & Ay & 7 g gt 798 37 gqta F g
g, -

(%) 7@ T2 qRIITEE I AT F are & avg ay gt w7 "7 1) (§) Ty Far
TREVSTATS AT FFATHAT] ST TCATY So7 & G ey & 77t 4 Gag 79 [FqqH1 57 9% 1(3);

(7) @< (%) 3T (&) #%WWWS##?WWWW#@TWWWW%
fAarT seq gyt TRTISTsI ST Baraemal & grre & a9 a4

(i) 87 T TR AT 27T [ 8(=)] ¥ e wa###wwﬁ?%aw@#ﬁ%wwﬂ |
WWW#@W%W#WWW@?W? o

W#W#Wﬁaﬁﬁqﬁﬁaﬁm}%mﬂ# T o AT T gy '
AT & AT A AT 3 TS A A g, ATy S TR A T T F A AT Y
qraet & qre F9 S =y gl A & wre 4 g % 3 7y G@Ir o awar §, j7 ardaT [
WW#WW%WWWWW%WWW#W
TrATE:

Tg Tg SIX [F 1397 FOAFTT 07 [Feqre & s7gara & Uge @ald @997 qeqisd aifa &
ot qermef #% gHar &
(iv) @ RIS % fag & 78 73 gafaer 59, awa-awqT 97, gfaFaq div a5, ar ff g g
71T, e FAFRT FRT AqAIaT 7 FdHga g7 Tioar § [ReiRa sR¥tear davT & g a7

737 57 ST-Rr & girglaa TRt 91 Byt F a7y § gt qoq<t #1 duar 3T gaie
F A FI 9l F [y, d a9] F G FETIT ST awar 5 39 d @ s % Ferarr vafavor a1t F
A [Ferar aaiazor geer 39t 1 gataar #1 a77, & 7t 1 v g3 #7 sfawaq daar
srafer & HaT TRIrTAT FEAraE G AfAF AT FrEAT § OF sypaeT 3 g1fd 97 g7 (G097 qoaiET

e
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. [T 18T 3(ii)] T T TSI ; STTETEoT ' 3

FIRIT GRT &7 977 7 17 T AT [FEORT AT TG, G ATeTE GHAT TG, TRATAT
TETTAF & ST T 7 O ArdwT 7 derar G913 F #ia< 5w g7 77 qAFTwr g Ty & 07
STAR™ Tqia<o gTerT ST 1 AT FF F (7 57 977 99 & @7 92 # dyar 97 g7 AHIw 47
FHIIA 7 797167 T, 577 A7 ager 71, a@ F e

(&) ") JTgT F-9=7 () S (i) %WWW%@FWWWWém F T g=t F

"(v) 78T IT-97 (i), (1) A (iv) F el (3T % o0 arda Ffaw T Frart & wrser a7 1T 8

[T, &, &1 3-22/10/2022-3r50.111]
T FHT, AL A=,

froqur; o aﬁmﬁm WA & TSI, SE1E, AN il @ 3, S9u-ge (i), der #rem 1533(30),
g 14 e, 2006ﬁmﬂﬁaﬁw§ﬁaﬂraﬁqﬂmmwm 2859(a7), AT 16 AT,
2021 % srefis sifemr s Henrfere fom wra am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th April, 2022

8.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v} of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification), vide number 8.0.1533 (E), dated the 14"‘ September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent
and -in this context, the Central Government deems it nccessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
vironmental issues related to the implementation of such projects, the Central Government deems it necessary to
nd the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation)
endment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
vernment deems it necessary to allgn the validity of mining ECs which is currently permissible up to a maximum
uration of thirty years, subject to review and appropriate environmental safeguards;

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of

2 section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment

(Protection) Rules, 1986, the Central Government, afier having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of india, in the erstwhile Ministry of Environment and Forests, number $.0. 1533 (E),
dated the 14" September, 2006, namely:-

In the said notification,-
(i) in paragraph 9,-
(a} for sub paragraphs (i} and (ii), the following sub-paragraphs shall be substituted, namely:-

(i) The "Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph
(iii} of paragraph 8, to the start of production operations by the project or activity; or completion of all construction
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operations in case of construction projects relating o item 8 of the Schedule, to which the application for prior
environmental clearance refers. :

Provided that in the case of mining projects or activities, the validity shall be counted from the date of execution of the
mining lease. '

(ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period
af.-
(a) thirteen years in the case of River Vailey projects or activities [item 1 (e} of the Schedule]f;

() fifteen years in the case of Nuclear power projects or activities and processing of nucléar fuel [item 1(e) of the
Schedule];

n years in the case of all other projects and activities other than the Mining projects and River Valley Projects
and Nuclear power projects referred to in clauses (a) and (b).

(iii) In the case of Area Development projects and Townships [item 8¢bj], the validity period of ten years shall be
limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (i) may be extended in respect of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five
years in the case of Nuclear power projects and processing of nuclear Jfuel and one year in the case of all other
projecis, if an application is-made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Environment Clearance:

i
Provided further that the regulatory authority may also consult the concerned Lxpert Appraisal Committee before
grant of such extension.

{iv} The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in
the mining plan approved and renewed by competent authority, from time to time, subject to a maxinum of thirty
years, whichever is earlier: '

Provided that the period of validity of Environmental Clearance with respect 1o projecis or activities
. included in this sub-paragraph may be extended by another twenty years, beyond thirly years, subject (o the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall
‘be examined by concerned Expert Appraisal Commiltee every five years beyond thirty years, on receipt of such
application in the laid down proforma from the Project Proponent within the mdaxithum validity period of
Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down proforma
from the Project Proponent within the validity period of the extended Environment Clearance, every five years
for incorporating such additional environment safeguards in the Environmental Management Plan , as may be
deemed necessary, #ill the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”;

(b) for the brackets, figures and words “(iii) Where the application for extension under sub-paragraphs (i) and (ii) has
heen filed”, the following shall be substituted, namely:-

“(v) Where the application for extension under sub-pavagraphs (i), (iti) and (iv) has been filed in the laid down
proforma’. '

[F. No. [A3-22/10/2022-1A.HI]}

TANMAY KUMAR, Add. Secy.-

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,
sub-section (ii), vide, number S.0. 1533(E), dated the 14™ September, 2006 and was last amended, vide the
notification number 5.0. 2859(E), dated the 16 July, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR Bttt
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F.No. 1A3-22/28/2022-1A.111 [E 181584]

Government of India

Ministry of Environment, Forest and Climate Change

Subject:

*k%

Impact Assessment Division

Indira Paryavaran Bhawan
3td Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Delhi-110003

Dated: 13t December, 2022

OFFICE MEMORANDUM

Environment Clearance - regarding.

Clarification -.én the amgndmcn_t'{o FIA Notification 2006 i_ésue_d_ vide
S.0. No. 1807(E) dated: 12/04/2022 with regard to validity of

_ The Ministry of Environment, Forest and Climate Change (MoEF&CC) vide
- notification no. S.0. No. 1807(E) dated 12/ 04/2022 amernided the provisioris of EIA
- Nolification, 2006 regarding validity of Environiment Clearance as mentioned below:

T ..j: Ear llerEC .
| validity -
(Years) (&)

extendable
for (Years)

®

TIncreased EC
‘| extendable
| for (Years) | -

. yalidity:
- (Years)
Q)

Turther |

o

10|

2
3

e N

':_35:'-'._- -

15|

other than River|

:  '--': 7
cy, Nuceor and Mining|

i 3u

&)

{ Mining Projects

::;5_ 30

30 (Subject to |

adequacy of

| EIA/EMP to
-1 be " reviewed |
| every 5 years

| after 30 ("

| Years)

20

) The Ministry is in receipt of ‘representations from different stakeholders
" seeking -clarificaion on the validity of ‘Environment . Clearance for different
 developmental projects in putsuance to the aforementioned Notification. The matter

" has been examined and it is to clarify that ghe applicability of the Notification is as

Page 1 of2
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PART II—Secfion 3—Sub-section (ii)

AT & TR
PUBLISHED BY AUTHORITY

wE fawht, Srrare, swad 18, 2021/97 28, 1942
NEW DELHL, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

i, T SR searg aiEdT w=e
CIEL
& fowelt, 18 ST, 2021

AT, 221(7).— FET TR, TR TataTer A% a9 AAed §, gaiacer (§e) afufaeT,
1986 Ft &y 3 FF IT-GRT (1) R IT-AT (2) F @ (v) F et s ket F T B g, A
woTerTa Frertwor afRgEAT, 2006 (R 353 aT8 I STEEAT F31 TI1 &) et F. 9. 1533 (3F), ariE
14 fdaT, 2006 ERT YHUAT FRT T 947 &, I sifegear S aqger § il d6fta gy a2
aREsTER AT et ¥ R gas feer @i s sthoar sare freer # afeda e e
TaT & Tarfeafy, qff Fr sy F ¥ R, afvlemr yeua gro G ot st wef ar g
e w A O A R s § 1 watafir smrlr s g

A PO FrEE (RfAT-19) F THU 7 3@ Y AT T TWwE e F forg v
ATFETIT (F AT AT T, & & RIS a1 FraTeTdt F Frateaae w wHra R 3 gt
% 7 FEaT] TREd AT 9% TS # S Afwa iy ¥ 7% qd gqtawonty smraRrat
frfarmrerar & feaTe ¥ Ry sraret $ @ nify # €, FifE Fifae 19 v s+t 7% T 78 g2 gl
HTHer £ I HATE § aeferr Y 75 2 ofi AT o ava 0 e ¥ TEd gu 6 AiweTa (T 9T SAifdrF)
F BT, & W ToarsrerTat 7 ST TEAT H6T g 9ar 2

305 G1/2021 . (1
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L LAE GALEL LD UE INLIA | PA L KAUKLILINAL Y | FAK]L BH=-2EC. 3(11}]

A I, FET TR, AT (FEw) o, 1986 & 799 5 % (4) &= % wry ufya watawm
(geror) afarfaTw, 1986 (1986 +7 29) H =y 3 & SI-GTI (1) T I9-g17 (2) F & (v) g7 g2
Qﬁﬁﬁwmm@,aﬁm%aﬁwﬁaﬁ%ﬁﬁm%w—ﬁﬂ#@)%ﬁlé-s’(a?)%am‘ﬁ?ﬁﬁ?rﬁ
ST ATARE F T WIS ¥ TSI ST, - I, @ 3, I (1), #F A, I A
TR T SR a7 HoATerr AFrg=aT #1.4.1533 (), aréra 14 e, 2006, # Frafreg s
HerreT T &, et - |
I e 5, |
(i} 39 o IF “sor (2)_fFreamer, & arefie 97 7 % 9 T 7() #, @ (viii) ¥ = et e
AT T ST sparf: - _

“(ix) ST § stafay Pt ara F 99 gu, 1 odw 2020 F 31 W 2021 i ety F T AT

(frﬁ@w)%ﬁqﬁé@%gqﬁmmmﬁﬁw%ﬁrqaﬁﬁﬁﬁwﬁﬂmm)

F1 512 ¥ 50 afergemr ¥ Syt & arefia de daef 4 arat i B £ aafy 5 qoer

W%%qﬁawaﬁ%m,awﬁwéﬁﬁsﬁ%ﬁaﬁmm%ﬂm

 FreTy T At e A wwd s ;

(ii)ﬁtrga:%ww,ﬁwﬁféﬁﬁﬁmm,m:-

"9 . T AT ¥ st PRl T 91 2, 4 Ao 2020 & 31 ATF 20218 iy B v
W(ﬂ%ﬁ‘s’-ﬂ)%Wﬁ%@%@@?ﬂ%@%ﬁﬁw%mﬁﬁm(ﬁwmﬁ
1 g0 F oo erflegEeT ¥ Suadt ¥ wefiq dow oF TataeoiiT sty 6 BferTh awty & e
W%ﬁq%aﬁﬁmmmﬁwwﬁwﬁwmﬁr%ﬁaﬁmmﬁ%mm :
T <ft e R TRy s |

| ' [WF. T. 22-25/2020-4r$w.111]
feoqer : gt arfergEAT W F T, e, 9 1), g9 3, Svas (i) ST F.4T. 1533 (=), e
14 Tadz, 2006 T ST i 7L oft AT T AfdgEAT der wran, 4254 (), aE

27 st 2020 g stfow a1 gerrae & w97 9m

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFFCATION

New Delhi, the 18th January, 2021

8.0. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment {Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) vide number S.0.1533(E), dated the 14" September, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in
the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection} Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following fiurther amendments in the
notification of Government of India, in the erstwhile Minisiry of Environment and Forests, number 8.0. 1533 (E),
dated the 14" September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II),
namely:-

In the said notification, -

(i} inparagraph 7, in sub-paragraph 7(i), under sub-heading II. “Stage (2) - Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the 1™ April, 2020 to the 31" March,
2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted’
under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial} declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid. ”;

(ii) for paragraph 9A, the following paragraph shall be substituted namely:-

“94. Notwithstanding anything contained in this notification, the period from the 1% April, 2020 io the
31" March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior
Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdowns (total or partial) declaved for its control, however, all activities undertaken
during this period in vespect of the Environmental Clearance granted shail be treated as valid, ",

[F.N0.22-25/2020-1A.111]
GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section”
(ii) vide number S.0. 1533 (E), dated the 14" September, 2006 and was last amended vide the notification
number S.0. 4254(E), dated the 27" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.




ATR &

L. Mimites of 150" SEAC=:3Meeting Schedided on 22nd, 23rd, 24th & 25th August, 2022

WANIDEVELOPERS.

PP was absent, hence deferred the project.

LR L

Representative of PP Mr. Shah was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products Pvt. Ltd.

It is noted that, the PP has submitted the application for prior environment

clearance of proposed residential project for total plot area of 31535.00 m2, FSI area of

40647.21 m2, Non FSI area of 27311.52 m2 and total BUA of 67958.73 m2.

Brief information of the proposal is as below:

bt

Proposal Number

Proposal No: SIA/MH/MIS/277712/2022

2. | Name of Project

Proposed residential project group Housing with Shopline at
Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,

District Pune

3. | Project category 8(a), B2
4. | Type of Institution Private
5. | Project Proponent Name M/s Kunal Sulakshan Associates
: Regd. Office Kamala House, opp, Kamla Nehru park ,
address off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
e-mail _ bijalshah@kunalgroup.in

6. | Consuitant

Sneha Hi-Tech Products Pvt. Ltd. Accredited
Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
valid till 15.02.2024

7. | Applied for

Proposed Building Construction Project

8. | Details of previous EC

BEC vide letter no. SEAC-2010/CR-861/TC2 dated
12.06.2012. Revalidation of EC dated 27.05.2019.

9. | Location of the project

Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune
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10. Latitude: 18°39'53.37"N

Recycled water -

Latitude and Longitude
_ : Longitude: 73°42'45.60"E
11. | Total Piot Area (m?) 31535.00
12. { Deductions {m?®) 2,756
13. | Net Plot area (m*) | 28779.00
14. | Proposed FSI area (m?) | 40647.21
15. | Proposed non-FSI area 27311.52
(m?) '
16. | Proposed TBUA (m?) 67958.73
17. | TBUA(m?) approved by |-
) Planning Authority till
date _
18. | Ground coverage (m?) & | 3315.41
19. | Total Project Cost (Rs.) | Rs. 75.40 Crs.
20. | CER as per - | Activity Location Cost(Rs.) Duration
' MOoEF & Circular
Daied 01/05/2018
'| Not applicable as per OM dtd 25.02.2021 R R
21. | Details of Building Configuration: Reason for |
<Please use following legends: Floor=F, Parking=Pk, Podium=Po, Stilt=St, Modificatio
Lower Ground=LG, Upper Ground=UG, Basement=B, Shops=Sh> n/ Change |:
Previous EC Current Detail i
Building | Configuration | Height | Building Configuration | Height I PO
Name {(m) Name (m)
AtolJ - |B+S+12 3595 |Atol) P+12 floors | 39 Revalidation.| - |
o ' ' . of EC -
Commer | G 4.2 Commercial | G 6.85 - e
cial Building K N .
Building ' AR
Chub G+1 8.55 Club House | Gt+1 8.55 g Q‘
| House B
22. | Total number of tenements Tenements-483 nos. T
shops 40 nos. Filelt &
. > A‘f‘:
Users - 2415 nos. R
Commercial - 360 nos. LN &
Total users - 2775 nos. AT
23 Water Budget Dry Season (CMD) Wet Season (CMD) Q
Fresh Water 23275 Fresh Water 23275 m'/day '
m?/day
Recycled water Recycled water
Recycled water - 11948 Recycled water - 119.48 m3/day
‘(Flushing) m?*/day (Flushing)
HVAC 0 HVAC 0 |
Recycled water - 30.00 00.00 m?/day |
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{(Gardening) m?*/day (Gardening) ,
Swimming Pool 2.88 Swimming Pool 2.88 m3/day
' m?/day '
Total . 385.11 Total 355.11 m*/day
m?*/day
Sewage 317 Sewage generation | 317 m*/day
generation m*/day
24 Water Storage Purpose Residential + Commercial
Capacity for
Firefighting/ Domestic Domestic water tank- 254.00m?
UGT (m3) water +30 m® commercial
' Fire fighting Fire Tank- 300.00m?
Raw water 100 m? :
storage tank ' n
Treated water - | 200 m?
in STP for
flushing l’
25 Source of PCMC/Tanker water
water
26 | Rainwater Level of the Ground water 7 -9 m. BGL in pre monsoon,
Harvesting table: 6 - 7m. BGL in post monsoon
(RWH) -
Size and no. of RWH tank(s) NA
and Quantity: '
‘Quantity and size of recharge 3 pits Existing at site
pits: ‘| As per EC- 6 nos. of Filter trenches
Size- 2.0 m. Xx2.0 m. X 2.0 m in stream bed
14 nos. of pits C.0m. x2.0 m.x 2.0 m }
with 10 m bore
: L Details of UGT tanks if any: No UG Tank for rain water harvesting
i 7-. | Sewage and Sewage generation in CMD: 317 m? / day '
ok & Waste water STP technology: ~ MBBR
e ,O‘ N Capacity of STP (CMD): 320 m?® /day
& Type “ Quantity(kg/d) Treatment/disposal
Dry waste: 10 kg/day It will be segregated and handed
L ' over to authorized vendor
Wet waste: 115 kg/day It will be disposed off through
_ Municipal waste collection system.
Construction waste | At actual Utilized on site at maximum
extent.
: ' , Rest handed over to local body
29 Solid Type Quantity(kg/d) | Treatment/disposal
Waste Dry waste: 546 kg/day Handed over to Authorized
Manageme _ Agency
nt during
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Operation | Wet waste: 751.5 kg/day Treated in OWC
Phase Hazardous waste: | NA | NA
Biomedical waste | NA ' NA
E-Waste -~ 1 1567.5 Kg/yr | Handed over to Authorized -

recycler for further handling & -
disposal purpose.

STP Sludge (dry) 23 kg/day Used as manure after treatment
S in OWC .
30 Landsca | Total RG area (m?): ‘ 2893.13 m*
pe Existing trees on plot ' 118 nos.
details | Number of trees to be cut or fransplant 0 nos.
Number of trees to be retained - | 118 nos.
Number of trees to be planted on site 264 nos.
Total no. of trees 382 nos.
31 Power | Source of power supply: , MSEDCL
During Construction Phase (Demand Load): | 75 kW
During construction phase - DG set 62.5 KVA
During Operation phase (Connected load): 3260.1 kW ‘
During Operation phase (Demand load): 1378.89 KW
Transformer: 3 nos x 630
160 KVA
DG set: :
- | Fuel used: : HSD
32 Details | 25.27 % Total Energy Saving
' of
Energy
saving
33 Environment
al . ' Sr. Details _
Management || No. : - (Rs.)L
plan budget 1 Capital Cost-Site Barricading, Personal Protective - 15.00“ \ * D
during Equipment, Site Sanitation- Mobile toilets& Debris ; \
Construction Management
phase
2 | O&Mcost
1 : Water for Dust Suppression 2
2 Site Sanitation , Disinfection & Safety 1.5
3 Environmental Monitoring 2
4 Health Check up ‘ 5
5 Environment Management Cell ' 8.4
6 Total 33.54
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34 Environmental
Management plun Component Detail Capital Cost | O&M (Rs.
Budget during (Rs.) Lakhs/Y)
Operation phase Sewage STP Operation and 40 18
' treatment its maintenance '
RWH Recharging existing 7 2
ground waler lable
Solid Waste Collection 23 . 13
Segregation and
management of
MSW
Hazardous -
waste :
Green belt Plantation of new 22.96 4.85
development trees and
maintenance of
existing trees
Environmental To monitor - - 3
Monitoring sustainability of
Environmental
Infrastructure
Energy savings | Energy savings 120.75 2
measures
Environment | To monitor on each - 6.48
T Management environmental
R Cell infrastructure
e provided
¥ 0/‘, Disaster - Emergency 101.45 25
3N 7 N Management | preparedness plan '
: gEEm cost to develop and
{g&_ -"‘?g X implement onsite
(IR Biomedical Handling 5
£ I Waste segregation and
Ee Management | management of
\\-t_/, waste like mas.k,
'OVEY shields, PPE kits
=t etc.
_ Total
35 Traffic Required as per DCR Actual Area per parking
Management Provided | (m?)
4-Wheeler 321 321 Ground — 12.5 m?
2-Wheeler 1011 1011
Cycle 884 884
‘; | 36. Details of No
‘ Court cases/
litigations w.r.t. the
project and project
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l% | location if any. |

Deliberations: 7
PP informed that, they have received earlier EC vide letter dated 12.06.2012 which
was later Revalidated vide letter dated 27.05.2019 for total built up area 78406.27Sq.mt. PP
further stated that, projeét comprises 10 residential building with building configuration
B+S+12 floors and c'(;mmercial building “K” with ground floor. PP stated that, till daté fotal
- 61525.935q.mt construction done on site. PP further inférmed that the validity of the EC

expired, hence they have applied as new project.

The case was discussed on the basis of the documents submitted and presentatio‘n made by the
proponent. All issues relating to environment, including air, water, land, soil, ecology,

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) B2.

During discussion following points emerged:

“Committee noted that, there is change in building profile; PP has constructed
_differeni profile than approved in EC. In the Earlier EC the building profile was
sanctioned for residential building was “B+P 12 floor” & f()r Commercial it was only
ground floor but PP has been. constructed building with building profile “P +12 floors” & -

“G + 1 floor” respectively After detail deliberation & considering the above said ckanges

PP has not submitted their application as per Notification issued by MoEF & CC date_d- "‘;' :
14.03.2017 for violation cases, hence Committee decided to refer the application to SEL A R " :

\ for further necessary action::”

Fdkkkk
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Ttem no. 20

Proposal No.:- SIA/IMH/MIS/277712/2022

R e B el e e T

Type of Project: EC

Subject- Environmental Clcarénpe for Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune by M/s Kunal

Sulakshan Associates
Project Details-

Representative of PP Mr. Shah was present during ,the.meeting along with environmental
consultant M/s Sneha Hi-Tech Products Pvt. Ltd.
Brief information of the proposal is as below:

|11

1. | Proposal Number Proposal No: SIA/MH/MIS/277712/2022
2. | Name of Project Proposed residential project group Housing with Shopline at
Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune
| 3. | Project category 8(a), B2
4. | Type of Institution Private .
5. | Project Proponent Name M/s Kunal Sulakshan Associates
Regd. Office Kamala House, opp, Kamla Nehru park .
address .- off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
email - 7 bijalshah@kunalgroup.in
6. | Consultant Sneha Hi-Tech Products Pvit. Ltd. Accredited
' ‘ Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
| valid till 15.02.2024 ‘
7. | Applied for . | Proposed Building Construction Project
8. | Details of previous EC* |EC vide letter no. SEAC-2010/CR-861/TC2 dated
T A 12.06.2012. Revalidation of EC dated 27.05.2019.
9. [ Lacation of the project .+ | St. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
S mEL 7 | District Pune
{ 10. | Latitude and Longitude | Latitude: 18°39'53.37"N
R Longitude: 73°42'45.60"F
, Total Plot Area (m?) 131535.00
- |.12. | Deductions'(m?) 2,756
"13. | Net Blot area (?) 28779.00
14. | Proposed FSI area (m?) | 40647.21
15. | Proposed non-FSI area 27311.52
(m?) '
16. | Proposed TBUA (m?) 67958.73
| 17. | TBUA(m?) approved by | -
‘ Planning Authority till
date :
18. | Ground coverage (m?) & | 331541
% o
19. | Total Project Cost (Rs.) | Rs. 75.40 Crs.
Member Secretary Thairma
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20. | CER as per Activity Location Cost(Rs.) | Duration
| MoFEF & | : : | 3
Circular r
Dated -
01/05/2018 | :
Mot applicable as per OM did 25.02.2021 o ; :
1 21. | Details of Building Configuration: . {1 Reason for :
<Please use following legends: Floor=F, Parking=Pk, Podium=FPo, : Modificasi |
Stilt=S8t, Lower Ground=LG, Upper Ground=UG, Basement=B, : on/ Change |
Shops=Sh> :
Previous EC Current Detail
Build | Configuration | Height | Building - | Configuration | Height |-
ing - (m) Name o (m) | '
Nam '
< . . N ) o
Ato |B+S+12 3595 |Ata) P+12 floors | 39 | Revalidatio |
J - n of EC
Com |G 4.2 Commercial | G 6.85
merec ‘ Building K
ial
Build
ing
K ,
Club |{ G+1 8.55 Club House | G+1 8.55
Hous .
e
22. | Total number of tenements ‘Tenements-483 nos.
' ' shops 40 nos.
1 Users - 2415 nos.
Commercial - 360 nos.
Total users - 2775 nos.
23 | Water Budget | Dry Season (CMD) ] Wet Beason (CMTY) :
Fresh Water 232.75 | Fresh Water 232.75 m*/day
m?/day -
Recycled water Recycled water
Recycled water - 119.48 Recycled water ~ | 119.48 m®/day
.| (Flushing) m*/day {Flushing)
HVAC 18 1 HVAC 0 .
Recycled water - | 3060 Recycled water - 6000 m/day
{Gardening) m*/day i {Gardeaing)
Swimming Pool 2.88 m*day | Swimming Pool | 2.88 mday
Total 1383511 | Total 35511 m¥idsy
| m*/day '
Sewage {317 m*day | Sewage generation | 317 m*/day
generation i .

Member %;q‘ | | ' &ﬁ
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24 | Water Purpose Residential + Commercial
Storage — :

Firefighting/ || water |
UGT (m3) Fire fighting | Fire Tank- 300.00m?

Domestic water tank- 254.00m® +30 m? commercial

Raw water 100 m?
storage tank
Treated 200 m?®
water in STP
for flushing
25 | Source of PCMC/Tanker water
| water _

26 { Rainwater Level of the Ground water 7 -9 m. BGL in pre monsoon,
Harvesting | table: - | 6 - 7m. BGL in post monsoon
RWH) | . |

Size and no. of RWH tank(s) NA
and Quantity: '
Quantity and size of recharge | 3 pits Existing at site
pits: As per EC- 6 nos. of Filter trenches
' Size- 2.0 m. x2.0 m. x 2.0 m in stream
bed

14 nos. of pits (2.0 m. x2.0 m.x 2.0 m
) with 10 m bore

Details of UGT tanks if any: No UG Tank for rain water harvesting

27 | Sewage and | Sewage generation in CMD: - | 317 m®/ day

Waste water | STP technology: MBBR

_ Capacity of STP (CMD): 320 m? /day

28 | Solid Waste | Type .} Quantity(kg/d) Treatment/disposal
Management | Dry waste: 10 kg/day It will be segregated and
during ' handed over to authorized
Construction vendor
Phase Wet waste: 15 kg/day It will be disposed off

through Municipal waste
collection system.

Construction waste | At actual Utilized on site at maximum
extent.
Rest handed over to local
body
29 | Solid Waste | Type Quantity(kg/d) | Treatment/disposal
Management | Dry waste: 546 kg/day Handed over to Authorized
during ‘ Agency '
Operation
Phase Wet waste: 751.5 kg/day Treated in OWC
Hazardous waste: | NA NA
Biomedical waste | NA NA

Member Secretary hairran
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E-Waste 1567.5 Kg/yr Handed over to Asthorized
tecycler for furiber handling &
| disposal purpaose. '
STP Sludge (dry) |23 kg/day . | Used as manure after freatment
} in OWC
30 | Landscape | Total RG area (m?): 2893.13 m?
details Existing trees on plot 118 nos.
‘ Number of trees to be cut or transplant 0 nos.
Number of trees to be retained ' | 118 nos.
Number of trees to be planted on site 264 nos.
Total no. of trees | 382 nos. :
31 | Power Source of power supply: _ { MSEDCL ' !
During Construction Phase (Demand Load): | 75 kW N
During construction phase - DG set 62.5 KVA //? e
During Operation phase (Connected load): 3260.1 KW N5
During Operation phase (Demand load): 1378.89 KW «f a 3
Transformer: 3 nos X 630 ) f '
160 KVA )
DG set: '
Fuel used: ‘ HSD
32 | Details of | 25.27 % Total Energy Saving
Energy
saving
33 | Environmental
Management Sr. | Details Cost {(Rs.)Lakhs
plan budget No.
during 1 Capital Cost-Site 15.60
Construction Barricading, Personal
phase Protective Equipment, Site |
Sanitation- Mobile toilets& -
Debris Management ‘
21O &Mecost
1 | Water for Dust Suppression 3
2 Site Sanitation ,
Disinfection & Safety 1.5
3 Environmental Monitoring
4 Health Check up 5
5 Environment Management | ‘ ; : -
6 Total 33.54 1 ol
Member Senrclary
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34 | Environmental
Management plan Component Detail Capital | O&M (Rs.
Budget during Cost Lakhs/Y)
Operation phase (Rs.)
Sewage STP Operation 40 18
treatment andits -
maintenance -
RWH Recharging 7 2
existing ground
: water table
Solid Waste | = Collection 23 i3
Segregation and '
| management of.
: MSW
Hazardous -
waste
- Green belt  {Plantation of new 22.96 485
development trees and
‘maintenance of
existing trees
| Environmenta To monitor - 3
.1 Monitoring | sustainability of
Environmental
Infrastructure
Energy Energy savings 120.75 2
savings measures '
Environment |To monitor on each - 6.48
‘Management | environmental
Cell infrastructure
provided
Disaster Emergency 1101.45 25
Management |preparedness plan|
cost to develop and
; . | implement onsite
Biomedical ~Handling - 5
Waste segregation and
Management | management of
waste like mask,
shields, PPE kits
etc.
Total ' :
35 | Traffic Required as per DCR Actual Area
‘Management Provided per
' parki
ng
(m?)
4-Wheeler 321 321 Grou
2-Wheeler 1611 1011 nd —
P Y HL
Member Secretary Chairman
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Cycle : 884 . 884 1125

36. | Details of ' Mo
Court cases/ :
Istigations w.rdi.
the project and
project location if

any.

SEAC Deliberation —

PP informed that, they have received earlier EC vide letter dated 12.06.2012 which was iater
Revalidated vide letter dated 27.05.2019 for totat built up area 78406.27Sq.mt. PP further stated
that, project comprises 10 residential building with building configuration B+S+12 floors and
commercial building “K” with ground floor. PP stated that, till date total 61525.938q.mt
construction done on site. PP further informed that the validity of the EC expired, hence they
have applied as new project.

The case was discussed on the basis of the documents submnted and presentation made by the
proponent. All issues relatmg to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8(z) B2.
During discussion following points emerged:

“Committee noted that, there is change in building profile; PP has constructed different profile .

than approved in EC. In the Earlier EC the building proﬁle was sanctioned for residential
building was “B+P_12 floor” & for Commercial it was only ground floor but PP has beea

~ constructed building with building profile “P +12 floors” & “G + 1 floor™ respectively. After
detail deliberation & considering the above said changes in the approved building profile,
committee noted that this seems to be a violation case. The proposal therefore cannet be
appraised at this juncture. Commitiee also noticed that, the PP has not submitted their.
appliéation as per Notification issued by MoEF & CC dated 14.03.2017 for violation cases,
hence Committee decided to refer the application to SEIAA for further necessary action.”
Recommendations of SEAC- ' :
Committee decided to refer the application to SEIAA for further necessary action
Deliberation in SETAA-
SEAC-3 in its 150" meeting has referred the proposal to SEIAA for further necessary action in
the view of violation observed by the committee.
During the meeting, SEIAA asked PP to submit clarification under the signature of PP, architect
and Environment Consuliant as on why SEIAA should not process in accordance with the
minutes of SEAC. SEIAA decided to defer the proposal for the compliance of abeve point,
SEIAA Decision-

aé,-SEIAA decided to defer the proposst.

ke

Member Secretary
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Item no. 13
Proposal Ne.:- SIA/MB/MIS/277712/2022
Subject- Environmental Clearance for Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune by M/s Kunal -
- Sulakshan Associates
Representative of PP Mr. Shah was present during the meeting along with environmental
consultant M/s Sneha Hi-Tech Products Pvt. Lid.
Brief information of the proposal is as below:

Type of Project: EC

1. | Proposal Number Proposal No: SIA/MH/MIS/277712/2022
2. | Name of Project Proposed residential project group Housing with Shopline at
' Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune
3. | Project category 8(a), B2
4, | Type of Institution Private . .
5. | Project Proponent 7. Name M/s Kunal Sulakshan Associateg™
. Regd. Office Kamala House, opp, Kamla Nehru park ,
address off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
< e-mail biiaishah@kunalgroup.in
6. | Consultant =:. -~ Sneha Hi-Tech Products Pvt. Ltd. Accredited
1 [ Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
; : valid till 15.02.2024
‘ 7. | Applied for’ _ Proposed Building Construction Project
, 8. | Details of previous EC  |EC vide letter no. SEAC-2010/CR-861/TC2 dated
o 12.66.2012, Revalidation of EC dated 27.05.2019.
9, | Location of the project St. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
' District Pune _
10. | Latitude and Longitude | Latitude: 18°39'53.37"N
- Longitude: 73°42'45.60"E
11. | Total Plot Area {m?) 31535.00
12. | Deductions (m?) 2,756
13. | Net Plot area (m?) 28779.00
: 14. | Proposed FS1 area {m?) | 40647.21
: 15. | Proposed non-FSTarea | 27311.52
(m%
16. | Proposed TBUA (m?) 67958.73
17, | TBUA(m?) approved by |-
Planning Authority till
] date
18. { Ground coverage (m®) & | 3315.41
%
19. | Total Project Cost {Rs.) |Rs. 75.40 Crs.
Member Seceetary hairmjan
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20. | CER as per Activity Location Cost{Rs.} Duration
MoEF & : '

Circular
Dated
01/05/2¢18
Not applicable as per OM did 25.02.2021
21. | Details of Building Configuration: ' Reason for |
<Please usc following legends: Floor=F, Parking=Pk, Podium=Po, Modificati
Stilt=St, Lower Ground=LG, Upper Ground=UG, Basement=8, on/ Change
Shops=Sh> '
Previous EC Currext Detail _

Build | Configuration | Height | Building Configuration | Heighi
ing (m} Name ' {m}
Nam e :
e A
Ato |B+§+12 3595 [Ato! P+12 floors |39 Revalidatio

1 : . : nof EC -
Com |G 4.2 Commercial | G 6.85
meic o Building K.
ial
Baild
ing
K
Club | G+1 8.55 ClubHouse |G+l 8.55
Hous :
€

.22. Total number of tenements Tenements-483 nos.
shops 40 nos.

Users - 2415 nos.
Commersial - 360 nos.
Total users - 2775 nos.

23 | Water Dry Season (CMD) Wet Season {CMD}
" | Budget - _
Fresh Water 23275 Fresh Water 1232.75 m*day
mé/day : ' :
| Recycled water Recycled water '
Recycled water - 119.48 Recycied water - 11948 m’/day
{Flughing) m*/day (Flushing) '
HVAC 0 HVAC {8
1 Recycled water - 30.00 Recycled water - § 00.00 m¥/day
"{ {Gardening) m*/day {(Gardening)
Swimming Pool 2.88 m*/day | Swimming Fool 2.88 mday
{ Total 385.11 Total 35511 m'/day
m>/day ' ;
Sewage 317 m¥day | Sewage generation | 317 m¥day
i generaticn '
e o
Member Secrefary Clhenteyuai
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24 gﬂtﬂf Purpose Residential + Commercial
orage
Capr:cgﬂy for | | Domestic Domestic water tank- 254.00m? +30 m? commercial
Firefighting/ | | Watet _
UGT (m3) Fire fighting | Fire Tank- 300.00m?*
Raw water 100 m®
storage tank
Treated 200 m?®
water in STP
for flushing
25 | Sourceof | PCMC/Tanker water
water - -
126 | Rainwater | Level of the Ground water 7 -9 m. BGL in pre monsoot,
Harvesting | table: 6 - 7 m. BGL in post monsoon
(RWH) -
: .| Size and no. of RWH tank(s) NA
- and Quantity:
Quantity and size of recharge 3 pits Existing at site
pits: - As per BC- 6 nos. of Filter trenches
’ Size~ 2.0 m. x2.0 m. x 2.0 m in stream
bed '
- 14 nos. of pits (20 m. x2.0 m.x2.0m
o ) with 10 m bore
: Details of UGT tanks if any: No UG Tank for rain water harvesting |
27 { Sewage and | Sewage generation in CMD: | 317 m* / day
Waste water | STP fechnology: MBBR .
Capacity of STP (CMD): 320 m? /day
28 | Solid Waste | Type Quantity(kg/d) Treatment/disposal
Managemen { Dry waste: 10 kg/day it will be segregated and
t during ) handed over to authorized
Constructio vendor
.n Phase Wet waste: 15 kg/day It will be disposed off
through Municipal waste
. collection system.
Construction waste | At actual Utilized on site at maximum
' extent.
Rest handed over to local
body
29 | Solid Waste | Type Quantity(kg/d) | Treatment/disposal
Managemen | Dry waste: 546 kg/day Handed over to Authorized
t during Agency
Operation
Phase | Wet waste: '751.5 kg/day Treated in OWC
' Hazardous waste: | NA NA
Biomedical waste | NA NA

I\Eﬁ?@aw
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E-Waste 1567.5 Kgfyr- Handed over to Authotized
‘ recycler for further handling &
disposal purpose. :
STP Siudge (dry) |23 kg/day | Used as manure afier treatment
_ ' K jin OWC
30 | Landscap | Total RG area (m*): 289313 m?
e details | Existing trees on plot _ - ;118 nos.
- Number of trees to be cut or transplant 0 nos.
Number of trees to be retained 118 nos.
Number of frees to be planted on site 264 nos.
~ ‘ Total no, of trees ' : - | 382 nos.
{31 {Power - | Source of power supply: MSEDCL
' During Construction Phase (Demand Load): | 75 kW
During construction phase - DG set 62.5 KVA
During Operation phase (Connected load): 3260.1 kW
During Operation phase (Demand load): 1378.89 KW ’ _
Transformer: : 3 nos x 630 /ép A
: 160 KVA ‘ N
DG set: ' * .
_ Fuel used: ' HSD )
32 | Details of | 25.27 % Total Energy Saving ' - W
Encrgy ' %
saving ' : :
33 | Eavironmental ' . ' N
Management Sr. | Details Cost (Rs.)Lakhs
plan budget No.
during 1 Capital Cost-Site 15.00
Construction Barricading, Personal
phase ' Protective Equipment, Site
' Sanitation- Mobile toiletsé
Debris Management
210 &Mcost
1 | Water for Dust Suppression » i
2 . Site Sanitation ,
Disinfection & Safety 1.5 ;
3 | Environmental Monitoring | 2 '
4 Health Check up 5 | i
5 Envircament Management
Celi 8.4
6 Total 33.54
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34 | Environmentatl
Management plan Component Detail Capital [O&M Rs.
Budget during ' Cost Lakhs/Y)
Operation phase (Rs.)
Sewage STP Operation 40 18
treatinent and its
‘ maintenance
RWH Recharging 7 2
existing ground
water table
Solid Waste Collection 23 13
' Segregation and
management of
MSW
Hazardous -
waste
Green belt  |Plantation of new} 22.96 4.85
development trees and
maintenance of
existing trees
Environmenta] To monitor - 3
1 Monitoting | sustainability of
Environmental
: Infrastructure
Energy Energy savings 120.75 2
savings measures
Environment | To moniior on each - 6548
Management | environmental
Cell infrastructure
- provided
Disaster Emergency |101.45 25
Management |preparedness plan :
cost to develop and
implement onsite
Biomedical Handling 5
Waste segregation and
Management | management of
waste like mask,
shields, PPE kits
etc.
Total )
35 | Traffic - Required as per DC Actual Area per
Management Provided parking
{m?)
4-Wheeler - 321 321 Ground —
2-Wheeler 1011 1011 12.5 m?
Cycle 884 884
36. | Details of No

Mmrﬁ'er/S'écretary

Il
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Court cascs/
litigations w.r.L.
the project and
project location if
any.

SEAC Deliberation — ' :
PP informed that, they have received earlier EC vide jetter dated 12.06.2012 which was later
Revalidated vide letter dated 27.05.2019 for total built up area 78406.275q.mt. PP further stated
that, project comprises 10 residential building with building configuration B+5+12 floors and
commercial building “K* with ground floor. PP stated that, 1itl date total 61525.938q.mt
construction done on site. PP finther informed that the validity of the EC expired, hence they
have applied as new project. :
The case was discussed on the basis of the documents submitted and presentation made by the
- proponent. All issues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8(a) B2.
During discussion following peints emerged: .
“Committee noted that, there is change in building profile; FP has constructed different proﬁjl@':"_ﬂ'ff
then approved in EC. In the Earlier EC the building profile was sanctioned for re:ﬁdéﬂﬁaf /
building was “B+P_12 floor” & for Commercial it was only ground floor but PP bas b /
constructed building with building profile “P +12 floors™ & “G + 1 floor™ respectively. Alff
detail deliberation & considering the above said changes in the approved building prof
committee noted that this seems to be a violation case. The proposal therefore cannot
appraised at this juncture, Committee also noticed that, the PP has not submitted (HAN
application as per Notification issued by MoEF & CC dated 14.03.2017 for violation cases,
hence Committee decided to refer the application to SEIAA for further necessary action.”
Recommendations of SEAC- '
Committee decided to refer the application to SEIAA for further necessary action
Deliberation in SEIAA-
Praposal is an expansion of existing construction project. Proposal is referred by SEAC-3 in its
mesting in the view of violation observed by the SEAC.
PP has obtained carlier EC vide SEAC-2010/CR-861/TC2 dated 12.06.2012 for total BUA of
44301.53 m2 which was revalidated vide EC dated 27.65.2019. ' '

" Proposal was then considered by SEIAA in its 252" meeting and deferred for clarification on
why SEIAA should not process as per the minutes of SEAC. Now, PP submitted the
clarification dated 19.11.2022.

PP submitted that,
I. During EC mesting, conceptual plan was submitted having basement profile for all
residential buildings in 2611, o '

Lol ' ]
Member Secretary | hairman
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On 24.05.2012, 1%t sanction was obtained in which 5 buildings were having basement and
4 basement without basements. Considering this sanction, they started with the construction
of buildings that did not have basements. o _
Later on 26.06.2014 second sanction was obfained in which basement was removed from
the balance 5 buildings and as per the sanctions remaining buildings were constructed.
The parking requirement after deducting the basement was sufficing the municipal norms
and the same was sanctioned by the municipal authority.

As the basement is not constructed large amount of pollution load due to excavated earth
material has been reduced during construction phase. Carbon footprint was also reduced by
avoiding transportation of large quantities of construction waste. :

As per the EC sated 12.06.2012 building heights were given 35.95 m which was considered
from 1% floor and now building height is considered from ground level. |
Commercial building constructed on site is only Ground floor which is wrongly mentioned
as G+1 floor in SEAC MoM. Commercial building is constructed as per EC.

In the view of above, PP requested to refer back their proposal to SEAC for appraisal.
SEIAA after deliberation decided to refer back the proposal fo SEAC for appraisal.

SEIA A Decision- -
SEIAA afier deliberation decided to refer back the proposal to SEAC for appraisaly’,

_ el - W
Member Secretary C}mau:m n
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Minutes of 167" SEAC-3 Meeting Scheduled on 21st, 22nd & 23rd March_2023

2023.

Minuites of 167" mieetitig'of SEAC-3 held on 21%, 22" and 23" March, 2023 through VC

Maharashtra SEIAA directed SEAC-3 to appraise the proposals by using information
technology facilities. Hence, SEAC-3 initiated to appraise the proposals received by the
SEIAA through Videoconferencing technology on Zoom platform on 28" & 29" March,

. (Dr. Decpak Mhaisekar, 1AS Chairman 21%, 22" & 23" March, 2023

. Rid. .

Shri Mukund Pathak Member 217, 22™ & 23 March, 2023

Shri Dattatray Thorat Member 21%, 22" & 23" March, 2023

Shri Kiran Acharekar Member | 217, 22™ & 23° March, 2023
Dr. Aseem Gokarn Harwansh Member 21%, 22™ & 23" March, 2023

Shri Joy Thakur

Member Secretary

215, 22™ & 23™ March, 2023

Member Secretary

Page1 of 75

Chairman welcomed the members to the.167“‘_SEAC. IIT Meeting.

Chairman
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Representative of PP was present durmg the meetmg along thh environmental

. consultant M/s. Sneha Hi-Tech Products Pvt. Ltd.

It is noted that, the PP has submitted the application for expansion in existing

Environmental Clearance for proposed residential prqject with total plot area of 31,535.00

m2, FSI area of 40,647.21 m2, Non FS1 area of 27,311.52 m2 and total BUA of 67,958.73

m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/MIS/277712/2022

2 | Name of Project Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi,
Taluka Haveli, District Pune.

3 | Project category 8(a), B2

4 | Type of Institution Private

5 | Project Proponent Name M/s Kunal Sulakshan Associates
Regd. Office | Ground = floor, Kunal House, Off.
address Bhandarkar Rd, Near Kamila Nehru Park,

Pune. ’

Contact 020-30223022
number .
e-mail bijalshah@kunalgroup.in _

6 | Consultant Snecha Hi-Tech Products Pvt. Ltd. Accredited . - §
Certificate No. NABET/EIA/2124/RA 0235 dated '-

: 05.04.2022 valid till 15.02.2024 N
7 | Applied for Proposed Building Construction Project X
8 | Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated |
_ ‘ 12.06.2012. Revalidation of EC dated 27.05.2019.
; 9 | Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka .
: ' Haveli, District Pune
10 | Latitude and Longitude Latitude: 18°39'53.37"N
: Longitude: 73°42'45.60"E

11 | Total Plot Area (m?) 31,535.00 :

12 | Deductions (m?) 2,756

13 | Net Plot area(m?) 28,779.00

14 | Proposed FSI area(m?) 40,647.21

15 | Proposed non-FSI area(m2) | 27,311.52

16 | Proposed TBUA (m?) 67,958.73

17 | TBUA (m®”) approved by 10D No. B.P /EC/Mamurdi/01/23

: Member Secretary Chairman
; Page 44 of 75
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planning Authority till date
18 | Ground coverage (m?) &% 3,315.41
19 | Total Project Cost (Rs.) Rs. 75.40 Crs.
| CER as per MoEF & Circular - Activity Locatio Cost (Rs.) Duration
20 | Dated 01/05/2018 n :
NA, per OM No. F.N0.22-65/2017/1A.I1I dt. 30.09.2020 & OM 22-65/2017-1A-
Il dated 25.02. 2021
21 | Details of Building Configuration: Reason
<Please use following for
legends:Floor=F,Parking=Pk,Podium=Po,Stilt=St,L.owerGround=LG,Upp | Modific
erGround=UG,Basement=B,Shops=Sh> ation/
' Change
Previous EC/ Existing Building Proposed Configuration
Building Configurat | Height | Building [ Configuration | Height
Name ion (m) Name (m) -
Atol B+8+12 35.95 Ato] P+12 floors 39
Commercial | G 4.2 Commerci | G 6.85
Building K al
Building
Club House | G+1 8.55 Club G+1 8.55
House
‘| 22| Total number of tenements Tenements-483 nos.
ERR R ' shops 40 nos.
Users - 2415 nos.
Commercial - 360 nos.
s : Total users - 2775 nos. -
23 |-Water Dry Season (CMD) Wet Season (CMD)
| Budget Fresh Water 232.75 m*day | Fresh Water 232.75 m*/day
) Recycled water 119.48 m*/day | Recycled water | 119.48 m*/day
(flushing) (flushing)
Recycled water | 30.00 m*/day | Recycled water | 0
{(gardening) (gardening)
Swimming pool 2.88 m3/day Swimming 2.88 m*/day
pool
Total 385.11 m¥/day | Total 355.11 m3/day
Waste Water 317 m*/day Waste Water 317 m3/day
generation generation
24 | Water Storage Capacity for Fire fighting/ UGT Fire tank 300 m?
Domestic Residential-
water tank 254.00m?3 +30
m?® commercial
Member Secretary Chairman
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"

Flushing 200 m?
water tank
Raw water 100 m?
tank
25 | Source of water
26 { Rainwater | Level of the Ground water table 7 -9 m. BGL in pre monscon,
Harvesting 6 - 7 m. BGL in post monsoon
(RWH) Size and no. of RWH tank(s) and | NA
Quantity ‘ '
| Quantity and size of recharge pits 3 pits Existing at site
6 nos. of Filter trenches
Size-2.0m. x20m. x2.0min
stream bed
14 nos. of pits (2.0 m. x2. Om X
2.0 m) with 10 m bore _
Details of UGT tanks if any NA |
27 | Sewage and | Sewage generation in CMD 317 m" / day u v
Wastewater | STP technology MBBR -
Capacity of STP (CMD) 320m° /day oL
28 | Solid Type Quantity (kg/d) Treatment/disposa 5/ :
Waste Dry waste 10 kg/day It will be segre s -
Manageme : handed over to # \ ; 8 Q\'. T
nt during vendor OF '-."%“‘b.
Constructi | Wet waste '| 15 kg/day It will be dispos ¥ % RO
on Phase through Municipa R /1
' collection system. L abnae TS, |
Construction waste At actual Utilized on site at max1m\1\_“_v_‘—}_,// -' ‘
extent. S
, Rest handed over to local body ‘
29 | Solid Type Quantity(kg/d) Treatment/disposal
Waste Dry waste 546 kg/day Handed over to Authorized
Manageme Agency for disposal
nt during | Wet waste 751.5 kg/day Treated in OWC
‘Operation | Hazardous waste Negligible
Phase Biomedical waste Biomedical waste Shall be segregated at
like Mask, Gloves, | designated place near OWC
Face shields etc. and shall be given to
(required for authorized vendor for
Pandemic situation) | management.
E-Waste 1567.5 Kg/yr Handed over to Authorized
recycler for further handling &
disposal purpose.
STP Sludge (dry) 23 kg/day Used as manure for gardening
Member Secretary Chairman
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T'saving

30 | Green Belt | Total RG area (m?) 2893.13 m?
Developm —
ent Existing trees on plot 118 nos.
Number of trees to be cut 0 nos.
Number of trees to be retained 118 nos
Number of trees to be Transplant 0 nos.
Number of trees to be planted on 264 nos.
site :
No. of trees required 275 nos.
Number of trees after development 382 nos.
31 | Power Source of power supply: MSEDCL
During Construction Phase 75 KW
(Demand Load) _
During construction phase DG set 62.5 KVA
During Operation phase (Connected | 3260.1 kW
load)
During Operation phase (Demand 1378.89 KW
load)
= Transformer 3nosx 630 -
| DG set 160 KVA
| - | Fuelused HSD
2 | Details of | Total Saving =25.27 %
‘|-Energy ° : '

Member Secretary
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“}'Environme | Type Details Cost
" {ntal. - Capital 15
| Manageme | O & M 1. Water for Dust Suppression 2
nt plan 2. Site Sanitation , Disinfection & Safety | 1.5
budget 3. Environmental Monitoring 2
during 4. Health Check up 5
Constructio 5. Environment Management Cell 84
n phase 6. Total 33.54
34 | Environme Component Detail Capital O&M
ntal ' Cost (Rs.
Manageme (Rs.) Lakhs/Y)
nt plan
Budget Sewage Treatment STP Operation and its 40 13
during maintenance
Operation | RWH Recharging existing 104 0:31
phase ground water table
Solid Waste Collection Segregation 23 13
and management of
MSW
Hazardous Waste NA - -
Green Belt Plantation of new trees 22.96 4.85
and maintenance of
Chairman
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development existing trees
Energy Saving Energy saving measures 369 3.96
Environmental To monitor - ‘ 03 ;
Monitoring -sustainability of . "1
- Environmentat
| Infrastructure ‘ o]
| Disaster Management. | Emergency 10145 25 f
preparedness plan to :
develop and implement
on site ' .
Environment To implement 6.48
Management Cell | environmental
mitigation measures o
Biomedical Waste Handling segregation - 5 ' :
Management and management of ' '
waste like mask,
shields, PPE kits etc.
Total _ . '

35 | Traffic Type Required as per Actuoal Area Per Car ]
Manageme | _ DCR' Provided Parking (m?) .
nt 4-Wheeler ‘ 321 321 Ground —

2-Wheeler 1011 1011

36 | Details of Court cases/ NA -
litigations w.r.t. the project
and project location if any f\ V'

Deliberations: B " ' %ﬁ‘
. PP informed that this is proposed residential project group Housing thh Shopline at Sr. No. =R ‘

. 10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune, under the jurisdiction of Pimpri
Chinchwad Municipal Corporation ( PCMC). This is an Existing project.

The previoué EC granted to the project is EC exprired, kence PP has applied for reappraisal.
PP has earlier obtained EC dated 12.06.2012 for plot area 31535 sq.mt. & TBUA of 78406.27 sq.mt.
(FS144301.53 sq.mt and Non FSI- 34104.74 sq.mt). Further PP Revalidated EC on 27.05.2019 which
was valid upto 10.06.2022.

Till date PP have constructed Buildings B,C,D,EF.GH,I & J. and only construction of

Building A is remaining,

The comparative details of the i}uﬂdmg configuration is as below:

Prevmus EC/ Existing Building Proposed Configuration
| Building ] Configuratio | Height Building i Configuration i Height
Member Secrefary - - Chaivmas
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Name n (m) Name {m)
Atol ' B+S+12 35.95 AtolJ P+12 floors 39
Commercial G 4.2 : Commercial | G 6.85
Building K Building K '

Cilub House G+l 8.55 Club House | G+l 8.55

The case was discussed on the basis of the documents. submitted and presentation
made by the proponent. All issues relating to environment, including air, water, land, soil,
ecology, biodiversity and social aspects were examined. The proposal is appraised as
category 8(a) B2.

During discussion following points emerged:

1. PP to provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy,2021.

2. PP to ensure that, the water proposed to be used for construction phase should not
be drinking water. They can use recycled water or tanker water fdr proposed
construction. |

Decision: -

After.. deliberation;. Committee decided . to-.recommend....the .. proposal..fo

' _Enwroniﬁéﬁtaf Clearance to SEIAA, subject to compliance of above p_o:iljts?.____.

Fkkdkdk

: Represen?ative of PP was present during the meeting along with environmental
consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. |
It is noted that, the PP has submitted the application for fresh Environmental
- Clearance for proposed residential and commercial project with total plot area of 95,022 m?2,
FSI area of 2,94,251.94 m2, Non FSI area of 1,73,046.54 m2 and total BUA of 4,67,298.48
m2.

Brief information of the proposal is as below:

[1. [Proposal Number | SIA/MH/INFRA2/417000/2023

Member Secretary Chairman
K Page 49 of 75
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D
Agenda of 260" Meeting of

State Environmental Impact Assessment Authority (SEIAA).
(Through Video Conferencing)

[ © Date- 02™, 03" & 08 May, 2023
[ / , - Time =10.00 am Onwards
..‘ . ;’ - “ ‘- ‘

— !xﬁé’érfhpt'Noﬁcé-

Lo

1. All the Project Propo ent and Consultants are hereby directed that, the
“entire team of . PP/Coﬂsultant should sit at one location to avoid the
inconvenience durmg the online hearing.

2. Proponent and their Consultants are required to set up internet with a
broadband connection having good internet speed to av01d disconnection
and disturbance during the online hearing.

3. Proponent and their Consultants are also requested to email project
information and contact details of Pro_;ect Proponent, Consultant on
vijay.patil@nic.in.

4. Project Proponent and their accredited Environment Consultants should
also ensure to prepare separate prescntation which includes live google
image, Architect Certificate (in case of expansion projects), Approved
layout, CFO NOC, HRC NOC (if applicable), MoD/Civil Aviation NOC (if
applicable), RG on ground certificate of architect, any other project specific
information & compliances from points raised by SEAC.
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SIA/MH/INFRA2/417197/2023

Environmental Clearance for Corporate
Office Building of Edelweiss Rural and
Corporate  Services Limited on plot
bearing C.T.S. No. 5443 of village Kalina,
Santacruz (E), Mumbai by EDELWEISS
RURAL & CORPORATE SERVICES
LIMITED '

New

18

SIA/MH/INFRA2/417000/2023

Environmental Clearance for Proposed
Residential &  Commercial project
(Kakade City) by M/S KAKADE
CONSTRUCTION COMPANY PVT.
LTD.

New

19

SIA/MH/INFRA2/420529/2023

Environmental Clearance for Proposed
Affordable Residential development of
PAP for MCGM alongwith School
building & Municipal dispensary at
Village: Mulund(East), District: Mumbai
Suburban by M/s. East Pune Realty LLP

New

SIA/MH/MIS/277712/2022

Environmental Clearance for Proposed
residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A,
village Mamurdi, Taluka Havel,

- Associates

District Pune by M/s Kunal Sulakshan

New

21

SIA/MHE/MIS/81257/2022

Environmental Clearance for Proposed
Residential Plus Commercial by M/S.
Nyati Builders Pvt. Ltd. -

New

22

SIA/ML/MIS/262089/2022

Environmental Clearance for Royal
Court '

New

23

SIA/MH/MIS/258768/2022

Environmental Clearance for Menlo
Homes Kharadi Next _ :

Expansion

24

SIA/MH/MIS/251365/2022

Environmental Clearance for Proposed
Project "Sand Hill Towers" at Kharadi,

New

Pune by M/s Sand Hill Towers
Part-C

25

SIA/MHE/MIS/249849/2022

| Environmental Clearance for Linera

New

26

SIA/MH/MIS/242466/2021

Environmental Clearance for "Green
Valley" Residential cum commercial
project

New

27

SIA/MH/MIS/225165/2021

Environmental Clearance for Prestige
Commercial and Residential

New

28

STA/MH/MIS/221902/2021

Environmental Clearance for
Residential Construction Project with
convenient shops #&€ceMiamid€ at
Wadgaon (Kh), Pune by Majestique
Properties

New

29

SIA/MH/MIS/270565/2022

Environmental Clearance for Proposed
Development for Residential Project
Pinewood Phase-I1

New

30

SIA/MH/MIS/231451/2021

Environmental Clearance for

Jindal Builders and developers

M/s _

New
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Goverament of Mabarusiitra

SEIAA M ACR.O2 (TC3
Envirenment department,
Rooon Na, 217, 2% flaor,
Murdralaye Annexe,
Mumba 400 032

Date: .30 January, 2014

CIRCULAR
Sub: Jssuance of IODAOA/Concesiion documents ete reiated to construction projests,

The Mindstry of Enviroament and !!-’(:n-_esés. Govermnent of India fssued EIA Notiticanor
2006 mandating prior environment clessante for construction projects having total constzuctho
arca 20,00 se.em or mare {Including 784 & Now TSI} The Ministry also constitured Srate Lo
Expent s";ppraiml Committees fSEZ'AC"‘:;f} & Sl-.st_e :‘_:Levci BErvironment Assessmert Awhoni

{SE1AA) in the Sste to appraise wg:h‘imﬁé‘g’ts gnid aceord prior enviromment clearances

2. During SEIAA mestings, il is ybs&}'{gd thot, the building planz in the proposals woda
constderaiion are not the ope uhuh:amsmuimwcd primarily by local planning suthonty, 1 nde:
the circumstances. i is difficalt 1 undérstard | he proposed concessions ke claifing of arcas 1vee
of FSI. total FSI potential, fungible "%, :ictis:.iearim—}' in upen space, RG area provided on the
ground, amenity spaces to be handud over et in the building plans. These concessions and
. tonformity with the provisions of (he DR have to be verificd and certified by the compoten:
authorty. This is of uimost impartarse as - things are required in deciding locatin
envirogmental infrastroctare dike 8T, solid waste trestment plants, wain water harvesin: -
miechanism, DG sews, UG tanks, troe plantation space, mechanism for light and ventilation
basemengs, puilution control mechanisi in parking slois ete. This is also required in cabeniaivg

the wross pothation load of the project.

3. s further observed by the Authority that there are proposals for amendment in the D
environment clearunce dus to amended builéing plans for the reasons explained above. For every
such amendment in building plans, the proiect proponent has to amend the prior envircmnen
cleatunce and for this be hus -w aprreach 0 SEAC/SEIAA again and again. This delsys the
coustruction projects and also piles uyi pendency before SEAC/SELAA .
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4. Authérit}’ deliberated the issue at length, Authonity in i 6@“‘5‘ mesting W deowssad Yhivail
Chief Engincer of MCGM. (o understend the point of view of the Jocal planning ambornity, Ao
dedailed deliberations, it is conclided thet while gramting cavironmental clearance 1o the proges

its conformity with the provisiens of th DR has o be verified, Mimstes of the mecting o

made available on website hitp:/kg rushamshingov.in,

4. In view of above, ali plaoning awhorities/ batiding pian approving metharities are el

inrformed that all buiiding propossls under preview of EIA Notification, 2005 should finst &

considered as per prcvaiﬁng ritles of the concerned aothority & EG.Mﬁﬁfmwssém&xmum oy
any other form of documents as applicalile should first b issued clarifying its conformity wah
local plabning tules -and movisions there under bofore dns suhmiss'_iuﬁ: for Emvirenmental
Clenrance. This should be issyed siipufuting wj;uditiun of obsining prior environment clearance 1
the project before initiating suy constniction unless specificd by any other circulars'Otd isauc

DALY,

(R ATRajeev)

Principat Seceepey.
Envirorment departaien &
MS, SE1AA

Lo _ ,
1) Additional Chief Secretary, Rovenue Department- for information- it is regiusied to
torward the above Office Metnorandum 1o fiie Concemed Authoritios comagtinder yous
juriadiction.

2} Puncipal Seeretary- 11, Usisan Develapment Depariment- for informarion- 3 is el -

to forward the above Office Memorandum fo the Concermed Authoritics can@uﬂécr yonit
jurisdiction, o

3) Divisional Commissioner- Eonbuin/ Mashik/Pune/Aurnngabad! AnravasiMagpr-for
iaformation and necessary actios,

4) Municipal Commiisioner- Munieipal Corporation of Greater Mumbai/iNavi %umbai B
Municipal Corporation/Pimpri Chinclivad Municipal Corporation/Solapur Municipal
Corparation/Sangli-Miraj-K upwsd Municipsl Comoration/Kothapur Municipal
Corporation/Nashik Mimicipa: Corporation/Aurangabad Municipal CorperationMagpur
Municipal Corporation/ Arcaati Municipal Corporstion/Uthasnagar Municipal
CarporatiowKslyan Dombivali Munieipal Corporation Nanded-Waghaks Munisipsl
CorporationBhiwandi-Nijampur Miumicipal CorporationtAkela Municipal
Corporation/Malegaon Munivipai € ‘orpration/Mirs-Bhysndar Municipal
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3
6}

7}
2)

7]

Corporation/Jalgaon Municipal Comoration/Dhule Municipal Corporation’ Ahamadnapuy
Municipat Corperation/Vasai- Virar Municipal Corporation/Prabhand Municipal
Comperatien/Chandrapur Munticipel Carporation/Latar Muaicipal Corporationfor
information and necessany action.

Maraging Director, CIDC(-for information and necessary action. :
Metrapolitan Commissioner, Mumbai Metropolitsn Region Develapment Authority: for
information and recessary action.

Vice- Chairman & Maraging Director, Maharashirs Sate Road Development Corporatng
—for information and necessary action.

Dercetor OF Town, Planing Maharaskirs State Pune Contre Bldg G, Opp Sasin Hospr
Pane-11(H1

Chief Executive Officer, Siure Rebabilitation Authority, Anant Kanekas Marg. Bandre
(£, Mumbai- for inforration and secessary action.

103 Member Secretary, Maharashira Peilution Conwrol Board, Sion {E}, Mumbai- for

information and necessiry sction.

111 Member Secretary, State Level Expert Appraisal Cornmittee-HHAI- for information an:!

necessay action.

12) com:u":.&s‘ionex,i'hune. Munici pal Srporation
13) c 8o, MIDL




Pimpri Chinchwad Municipal Corporation
Fire Department

No. Fire / & 1 WS /480 12010

Or g /g7 /2010

Fire Provisional No {Ibiection Certificale for Buildings
. , I3

With refarence 1o the application dtz“!f'”/ 2 of the under mentioned appiicant,
technical site inspection had been carried out by the Officer of the department in accordance
with the submitted plan copies and documents.

Provisional Fire No Objection Cerntificate is being herewith issued as per Rule
€.2,6.2.1'and amendment of Rul: 19 of Development Control Rules of PCMC, subject to
corapliance of the following conditions.

‘ Bidg MNos. teipht (Mirs) from G.L | Built up Area {Sq.mb) {ccupancy type i
ﬂ;ﬁfx@ 2y eD FBIB 4000 s UrFach) | Resiclepdil.
= F. 2 2D s, SO038: Fa A U s
i@, R oP i~ 26T 5D —— ——
e DI W e gemgs B0 i i,
S B EO - 1262 G YU— e
i L g R B T2 I R Camr s G r s

This temperary MOC isissued for plan sanctioning of the butidings and layout only,
from fire prevention point of view aud all other rules governing of department are applicable
from time to time. : .

1. Side margins clearance for the maneuverability / accessibility of the fire ﬁghtiﬁ'g vehicle
" should be kept free of obstructions. all the time
rA-bire, Ambulance, Police, MSEB, etc Emergency Contact Numbers Board to be
displayed prominently at the pate

W3- Overkead Fire water tank — 10,000 s capacity (o be provided.

\atnderground Fire tank — 50,600 Iis capacity for Buildings up to 35- Mtrs height .
and 75000 Lirs capacity above 35 mirs height 1 be provided with fire service
Ce ] inlet/outlet. at accessible position

4

‘.‘S,;m}‘lRiser cum Down Comer System of 477 dia, Jindal Hisar/ Tata/Zenith/Prakash
Bl Surya/APL- Apollo, C class Gl pipe. 3 HP Terrace pumyp with accessories of IS mark
bt i fere baslding < 24 mity height.
LyARines cnns Down Comer Systewn of &' dia, findad Hisar ‘Fata/Zenith/Prakash
Buryal APL-Apollo, € olass G pipe, with 3 M) Perrace Punp and minimuem 40 HP
Cround Coupled Pump and above capacity For group of buildings based on cateulations
& 5.85GM Couplings, The tlose Pipes, Myrlrant Valves, Mase Rest Type-1, Mozzie
fittngs s1c. 1 be 151 Mark for idus > 2dmis height. |

+o-fndependent Duct provision to be made tor Riser cum Down Comer System,
- Sprinkler System to be provided for Basements Parking areas.
@,Mf.C.P. and P.A, Communication System with Talk Back facility to be provided.

. Hire Stairease to be provided with Fire Doors

JOFire cum Stretcher/Hospital Lift (large) with fireman’s switch to be provided.

~  lldndependent Refuge Area min.15m2 to be provided at the frons & conspicuously
marked for identification 1o be provided at 24 mtr floor from ground level.

* -
[N B » V- FFLWP Y n
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\I}(E“eurtyam&'arking Bydrantg v one ! ing L. i T
" L AvKiRg 2REs witt X yCoﬂectmg Hcadforeach -
brovided apar Irom the buitding in front, af atcessible position, i o be '
.LgL_Exte{n&! Glags Paneling i, be Fire, Heat & Impace Tesistant Glass Panel nog 1o be uged
n Exit / Means of Escape Toutes, e g Staircases, Lobby ete.

JL3-Fire Fighting p

mp Instatlation and Emergency Lighting 5
ackup System

ght_mg System 1o pe
dﬁ.LPG Reticulated System (Gas Bank) instaltay

J;Elwuical Instaliation 1o be carried oyr a5 per Indizn Eiecu-icity Ruies 1955 by
Compatent agency/person. Adeguate numpe, of

MUCBs, ACBs to e provided.

speciaily for Nog Apartment By

Mdings.

\NOC Applicable Poings No..l.2, 3.4.3] by T
NOC Remarks if any LR Sl

Tt rdrmaga.

_ The abovementioned conditions and fire installations
to submission ang dlearance of ¥,

wal Fire NOC. Al relevant IS
Chuipments tg he produceq with Fingj NOC propoga;,

should be fulfijleg prior -
{ certificates towards the

*Pifference Tee-amount ininy-,

foimdkduring Audit, in Tuture, will be rece:
Applicany/ Oceupier.

v#red from the
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“MAHARASHTRA POLLUTION CON TROL-BOARD

Minutes of 18th Consent Coi:hmit't'g:é Meeting of 2022-2023 held on 31.10.2022 at 1:08 pm at Dalamal House, Nariman Point, Mumbai.

Shri Pravin Darade, JAS, Member Secretary,

Mabharashtra Pollution Contrel Board, Mumbai
. Shri. R. G. Pethe, Retired WPAE MPCB

Shri Y. B. Sontakke, Joint Director (WPC),

Maharashtra Pollution Control Board, Mumbai

Shri V. M. Motghare, Joint Director (APC)

Maharashtra Pollution Control Board, Mumbai

The fotlowing members of the Consent Committee were present:

— Chairman
-~ Member

--Member

--Member

hairman of the committee welcomed the members of the committee and allowed proceeding of the meeting to start. The minutes of the 16th Consent Committee

V62
o
e ]

eting of 2022-23 held on 14.09.2022 circulated vide email were confirmed.
Appl:cahon Industry Name Dec:smn on | Consentt Section | Remarks/ Discussion
Unique & Address grant of granted for
Number consent period upto
[/ genda A: Consent to Establish :

1 MPCB- Satyajeet Enviro | Approved Commissioning | PSO Committee noted that PP has applied for Consent to Establish for
CONSENT- | Solutions Consent to of the unit or BMW CTF for incineration capacity of 100 Kg/hr at Velapur, Dist.
0000103122 | Velapur Establish five years Solapur.

whichever is This case was discussed in 15t CC meeting 2022-23 and accordingly
earlier technical presentation was given by PP on (1.07.2022 before

Member Secretary.

PP submitted compliance / conf rmation to the requirements of
BMWM Rufes,2016 & CPCB Common Treatment Facility
guidelines, SRO, MPCB, Solapur confirmed the compliance of
same.

After due deliberation, it was decided to grant Consent to Establish
to proposed BMW CTF A/p Velapur, Dist. Solapur covering
jurisdiction of Tal. Malshiras, Madha, Sangola, Pandharpur, Barshi
and Karmata Dist. Sofapur by imposing B( of Rs.5.00 Lakh for not

to take effective step till obtaining environment clearance from

Establish/Operate/Renswal

18" CC Meeting

31.10.2022




BMW
Authorization
, Consent to
Renewal

HCE has not submitted following information called through mail
dtd 20.08.2022:

a. Explanation for delay submission of application by 172

days after lapse of validity.
. Architect certificate for area details is required.

¢. Compuisory documents are not submitted.

d. Quantity of biological sludge generation from STF details
of laundry activity.
Details of femporary BMW storage armangement.
Valid Copy of BG of Rs.1.75 Lakh as per eartier CCA.
g C.A. Certificate for C. I. as of 31.03.2022 with land cost as

per ready reckoner,

e

After due deliberation, it was decided to issue Show Casue Notice
for refusal of application to HCE for nen-submission of above-
mentioned required information. And SRO A’ Nagar shali verify
the submission and submit BG Compliance with JVS analysis
report from SRO Ahmednagar.

Project Groip
Housing with
Shopline} 5.No.
10 H.No:tA
Mamurdi Haveli

Approved
Revalidation
of Consents;
establish

‘| or 5. YiE:

Commissioning | WPC
of the project

whichever is
earlier

Committee noted that Project Proponent has applied for
Revalidation of Consent establish for Residential construction
projects having total plot area is 31535.00 Sq. mtrs and remaining
Construction BUA 42938.27 Sq. mirs out of total Construction
BUA 78,406.27 Sq.mitrs, as per EC dt. 27.05.2019.

PP has obtained Revalidation of Consent to Establish granted did.
01.03.2018 which velid up fo 11.06.2019 for Construction project
having total plot area 31535.00 Sq.mtrs, & total Construction BUA
63872.58 Sq.mitrs.

PP has obtained Environmental Clearance dtd. 12.06.2012 for
construction project on total Plot area 32535.00 Sq.mtr, & total
construction BUA 78406.27 Sq.mts. PP has obtained revalidation
of Environment Clearance on dtd. 27.05,2019 for EC validity upto
10.06.2022 and further applied for revalidation of EC. .
PP has obtained Consent to Opérate (Part) did. 03.07.2017 which
valid up to 31.01.2019 for Construction Project having total plot
area 31535.00 Sq.mirs, & Completed Construction BUA 14533.69
Sq.Mitrs out of total Constniction BUA of 78406.27 Sq.mfvs.

PP has obtained 2nd Part Consent to Operate dtd. 27.03.2019 which
valid up 16 31.01.2020 for Construction project having lofal plot

Establish/Operale/Renewat

18" CC Meeting

31.10.2022
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area 31535.00 Sq.mirs, & Construction BUA 377%.08 Sq.mitrs, Out
of tofal constriction BUA 7840627 Sq.mitrs,
Fhe case was discussed in 9th CC meeting dtd 30.06,2022 and SCN.

{ for refusal of consenit was issued on 04082022 as PP has not

abtained revalidation fo consent to establish after 11.06:2019.

| Committee noted the reply submitted by PP on 19.08.2022. Afler

due deliberation, it was decided to grant Revalidation of Consem

establish for Residential consiruction projects having total plot area

is 31535.00 Sq. mirs and remaining Construction BUA 42938.27

Sq.-mtrs out of total Construction BUA 78,406.27 Sq.mus by

imposing following conditions )

(i) PP shall obtain revalidation of Environmental Clearance for
- the proposed activity. PP shall riot take any effective steps

towards the construction without obtaining Environmental | .

Clearance from competent authority

(i) PP shall comply with the conditions stipufated in consent |

conditions and submit BG of Rs. '1¢ Lakhs towards
compliance of the same.

{iif)y - PP shall install enline monitoring system to the O/L, of STP
for monitoring pH, Flow, BOD, TSS.

(iv)__The treated domestic effluent shall be 60 % recycled for
secondary purpose such as toitet flushing, air conditioning,
cooling tower make up, firefighting etc. and remaining shafl
be utitized on land for pardening and comected to. the
sewerage system provided by local body.

(v)  Project Proponent shall provide Grganic waste digester with
composting facility or Bio-gas digester with composting
facility. .

{vi) Praject Proponent shall make provision of charging port fo
Electric vehicles in at least 40% total available parking arca

fviiy PP shall comply with the provision of Conslougtion &
Demolition Waste management Rules 2016.

{viti} Project Proponemt shall take adequate measures to contro}
noise and dust emissions during constrction phase.

(ix) Prgject Proporent shall submit. an affidavit in Board's~

-presceibed format within 15 days regarding the compliance
of conditions Cto E.

(%) PP shall submit penal fees as C to E was valid till 11.06.2019

and PP has applied for revalidation on 02.03.2022

Establish/Operate/Renewal

18% CC Meeting

31.10.2022




| The consent shall be issued after subimi
- since 2019. )
8 MPCB- M/s PINNICO- { Not - WPC Committee noted that Project Proponent has.applied for renewal of
e, CONSENT- | OPERATIVE Approved Consent to operate for construction of residential project having
\ 0000128545 | HOUSING Renewal of total plot area of 173800.00 Sq.Mtrs and compiete Construction
. }o SOCIETY& Consent BUA 167271.97 Sq.Mtrs out of total construction BUA 40393744
N . SHARAD CO- Sq.Mtrs as per EC dtd. 30.11.2018.
Y * OPERATIVE PP has obtained Amendment in Comsent to Establish dd.
HOUSING 12.02.2019, which valid up to 30.06.2021for Construction Project
SOCIETY having total plot area 17380000 Sq.Mirs, & Expansion BUA
DEVELOPER- 5275426 Sq.Mtrs, Previously issued BUA 389865.74 5q.Mirs, &
OXFORD total BUA 442620.00 Sq.Mitrs, ‘
REALTY 8r. PP has obtained Environmental clearance ditd 30.11.2018 for
No.9to 14 St construction project on plot area of 173800.00 Sq.Mtrs and total
No.9to 14, Construction BUA 403937.44 Sq.Mtrs.
Hissa No.1/1 PP has Consent to 15t Operate (Patt-T) dtd. 17.67.2019, which valid
+H12+1/3+H4 up to 31.07.2020 for Construction Project having total plet area
+1/5+1/6+1/7+1 173800.00 Sq.Mtrs, & completed Construction BUA 167271.97
JB+1/9H1/10+1/ 5q.Mtrs, out of total construction BUA442620.78 Sq.Mirs,
1+1/15+117+1 The case was discussed in 7th Consent Comunittee Meeting held on
/i8+1/20+1/21 27.06.2022 and SCN for refusal of renewal of consent to operate
+1/22+1/23+1/2 was issied on 04.08.2022 for following non compliances.
44+1/25+1726+1/ (i PP has not applied for revalidation of consent to establish
28, after 30.06.2021.
Keshavnagar, (ii} PP has not submitted architect certificate for completed
Mundhawa, construction BUA as on date.
; Pune Haveli (iii) PP has not submitted BG of Rs. 25 lakh as per CtoO
(part 1).
Comsmittee noted that PP has not submitted reply to SCN till date.

‘; After dugé deliberation, it was decided to call compliance report

from SRO.
9 MPCB- CTO renewal of | Approved 28.02.2027 WPC Committee noted that Project Proponent has applied for Renswal of
CONSENT- { 1T Building of | Renewal of Consent to Operate(part-If) for IT park comimercial construction
0000127755 | Mindspace Consent to project having total plot area 40958.29 Sqm and total construction

; Business Parks | Operate(Past- BUA of 20609.16 SqM out of total construction BUA of 100041.67

Private Limited | II) SgM as per EC dud 15.06.2013. ’

i Survey 1io. 35, PP has obtained consent to operate (part-l) did 06.10.2021 valid £ill
Hissa no. 28.02.2022 for IT building construction project having plot area of
9+10+11+12/C

Es!ablishiOpera!eJﬁenewal 18" CC Mesting

31.10.2022




The following members of the Consent Commitiee were present:

Shri Pravin Darade, 1AS, Member Secretary,

Maharashira Pollution Control Board, Mumbai — Chairman
. Shri. R. (. Pethe, Retired WPAE MPCB -- Member

Shri Y. B. Sontakke, Joini Director (WPC),

Maharashtra Pollution Control Board, Mumbai —Member

Shri V. M. Motghare, Joint Director {APC)

Maharashira Poltution Control Board, Mumbai —hiember

MAHARASHTRA POLLUTION CONTROL BOARD

.. Mlinutes of 255t Consent Comurittec Meeting 0f 2022-2023 held an 26.11.2022 at Dalamal fouse, Nariman Point, Mugibai

hairman of the committee welcomed the members of the committee and allowed proceeding of the meeting to start. The minutes of the 20th Consent Committee
meeting of 2022-23 held on 01.11.2022 circulated vide emait were confirmed.

The meeting thereafter deliberated on the agends items placed before the commitiee and fotlowing decisions were taken.

Sr. .| Application | Industry Decision on  ; Consent Section  * Remarks/ Discussion
’| No. | Unique Name & grant of Granted upto
- Number Address consent
Agenda A: Consent to Establish
1 MPCB- I Latur City Approved Commissioning | WPC Committes noted Municipal Corporation applied for consent to establish
CONSENT- | Municipal Caonsent to of the project or for 10 Nos of STP at different focations under latur municipal
.| C000E09706 | Corporation Establish five Years corporation, It is further noted that the case was discussed in Gth CC
i Later Main whichever is meeting and approved with condition that consent shall be issued after
Road Latur earlier obtaining fees but due to non-submission of fees the case was re-
Latur submitted in 12th CC meeting and decided to issue SCN and accordingly

SCN was issued on 20.12.2021, However, corporation has not submitted
teply to issued SCN and not paid fees,

The case was discussed in 3rd CC meeting dtd-24.05.2022 and it was
decided to call personal hearing before JD (WPC). Accordingly personal
hearing was extended online on 18.10.2022, Corporation submitted that
they have paid additional fees of Rs.21.0 Lakhs, it was decided that SRO
to verify the same and submit.

SRO submitied and confirm that they have paid fees of Rs.21.0 Lakhs.

Minutes of 21st CC Meeling held on 26.11.2022

Page L of 46
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for gardening and connecled to the sewerage system provided by -
local body.
(iv) " Project Proponert shall operate (rganic waste digester with
- composting facility or Bio-gas digester with composting factlity
- effectively.
(v} Project Proponent shail make provision of charging port for
- Electric vehicles in at least 40% total available parking area
The consent shall be issued after submission of penal fees as C to O was
valid g1l 31.65,2621 & PP has applied on09.05.2022, balance sheet for
] (1 and EC compliance report from SRO.

9 MPCB- Premium Remewal of | Not Approved. | APC It was decided to issue SCH for Refusal of Renewal of Consent to {:
CONSENT- | Transtnission | Consent to - Operate due to following non-compliance — '
0000138009 | Pvt. Ltd. (Unit | Operate with (i) PP has not submitted details regarding recycle of treated effluent

4), Plot No. B ‘| change in as per Consent condition, ' :
— 36, Five Star | category {ii) ~ Land provided for disposal of treated effiueat as well as sewage is
MIDC | fromRed to inadequate i.e. 0.84 acres against 23-CMD.
Shendra, QOrange. {iii) PP has provided new DG sets having capacity 300 KVA & 50
Aurangabad. KVA withowt obtaining permission / Consent from the Board,
(iv) PP has not submitted justification for increase in qty. of generati
of hazardous waste.

19 MPCB- Amalgamation”| Approved 31.01.2024 WPC Committee noted that Project Proponent has applied for consent & \
CONSENT- “J:and:Renewal. | consentto : operate (part-iT} with amzlgamation of renewal of Consent Operate\)
2000138210 operate {part- {Part-1 & 1) with amalgamation for Residential construction projects

) | HI) with having total plat area 3153500 Sq. mirs and completed total
N | amalgamatio Construction BUA 3546800 Sq. mirs out of total Constructien BUA
EE ; | nof renewal 78,406.27 Sq.mirs as per EC dt. 27.05.2019.
-Associates:: of Consent
{Residential Qperate Earlier PP has obtained Revalidation of Consent to Establish did.
Pro SNo. 10 | (Part-1 & II) | 01.03.2018 which vatid up 11.06.2019 for Construction project having
HNo:lA total plot area 31535.00 Sqmitrs, & total Construction BUA $3872.58
Mamurdi Sq.mmrs, with GL Rs. 14311 Cr. PP has apphed for Revelidation of-
Haveli Consent establish vide UAN NO 132227 for Restdential construction
project having total plot area is 31535.00 Sg. mirs and remaining
Construction BUA 42938.27 $q. mirs out of total Constrmction BUA |
78,406.27 Sq.mirs. as per EC dt. 27.05.2019 with<Cl of Rs 58.58 Cr.The |;;
| case was discussed & approved in 18% CC ineeting subjectto submission;]
. |of penai fees. - - : : :
bage 41 of 36
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PP has obtained Environmental Clearance did. 12.06.2012 for
construction project on total Plot area 3253500 Sqmir, & total
construction BUA 78406,27 Sq.mtr.

PP has obtained revalidation of Environment Clearance on did.
27.05.2019 for BC validity upto 10.06.2022 PP has applied for
revalidation of EC

PP has obtained Consent to Operate (Past) dtd. 03.07.2017 which valid
up to 31.01.2019 for Construction Project having total plot area 31535.00
Sq.mirs, & Completed Construction BUA 14533.69 Sq.Mirs, out of total
Construction BUA of 78406.27 Sq.mtrs. with CI Rs. 48.16 Cr.

PP has obtained 2nd Part Consent to Operate dtd. 27.03.2039 which valid
up to 31.01.2020 for Construction project having total plot area 31535,00
Sq.mtrs, & completed Construction BUA 3779.08 S$q.mirs out of total
construction BUA 78406.27 Sq,mtrs.

After due deliberation, it was decided to grant consent to operate (part- ’
[11) with amalgamation of renewal of Consent Operate (Part-E & 11} with
amalgamation for Residential construction projects having total plot arca
31535.00 Sq. mirs and completed total Construction BUA 35468.00 8q.
mirs out of total Construction BUA 78,406.27 Sq.mtrs as per EC dt. |-
27.05.2019 by imposing following conditions.

) (i) PP shall comply with the conditions stipulated in consent
conditions & EC and renew the BGs as per existing corisent towards
compliance of the same.

(i) PP shall install online monitoring system to the O/L of STP for
onitoring pH, Flow, BOD, TSS.

{iii} The treated domestic effluent shall be 60 % recycled for secondary

: purpose such as teilet flushing, air conditioning, cooling tower

‘ make up, firefighting etc. and remaining shall be utilized on land
for gardening and connected to the sewerage system provided by
Jocal body.

(iv) Project Propoment shall operate Organic waste digester with
composting facility or Bio-gas digester with composting facility
effectively.

Page 42 of 46
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!— {v) Project Proponent shall make provision of charging port for
Electric vehicles in at least 40% total available parking area,
(vi) The PP.shall pay penal fees as <onsent to operate (part-1} was valid
1ill 30.01.2019 & 2nd part was valid til] 31.01.2020. and PP has
applied for renewal of consent on 06.10.2022
11 MPCB- Rajuri Steel Not - APC Committee noted that industry has applied for renewal of consent
CONSENT- and Alloys approved without change in production capacity i.e. for manufacturing,
0000139991 India Pvt. Ltd. | Renewal of M.5 Billets-525 Ton/Day & Spenge Iron 100 Ton/Day.
Plot No. B-3 | Consent Existing consent was valid up to 36.06.2022. ’
(PART), 6,7
& 8 MIDC After due deliberation, it was decided toissue Show Cause Notice for
Mul, Growth refusal of consent due to fotlowing non compliances, :
Centre Muyl (i) PP has not submitted BG of Rs. 10.0 lakhs each as per earlier
) consent condition,
(ii)  AAQM reports ohserved exceeding for the SPM parameters,
(ii))  Not provided tar road in premises. '
(iv) Not provided Waste Heat Recovery boiler
12 MPCB- MAHATMA | Not - P50 Committee noted that HCE has applied for renewal of CCA for 150
CONSENT- GANDHI approved bedded HCE. Earlier CCA was valid for 120 bedded HCE.
0000141584 | MISSTION Combined
HOSPITAL Consent & After due detiberation, It was decided to issue Show Cause Notice for ¢
KALAMBOL | BMW refusal of consent for following non compliances,
1 Authorizatio (i) HCE has not submitted Capy of Valid BNH registration
n, Consent certificate for 150 beds.
te Renewal

(i}  HCE has not submitted Category and Quantity of BMW
generation in Kg/month as per Schedule [ of BMW
Management Rules, 2016, .

(i)  HCE has not submitted detajls of provision made for separate
BMW storage area, alongwith Photographs of storage area,

{(iv)  HCE has not submitted Water Bills for last six Months,

(v)  HCE has not submitted Details of area available for Tree
plantation/ gardening,

{vi) HCE has not submitted STP/ETP adequacy report. .

(vii) HCE has not submitted Details of Laboratory Waste Pre-
treatment Equipment as per BMW Management Rules, 2016,

{viii) HCE has not submitted valid Copy of Bank guaranfee of TNR
1.50,000/- as per previous CCA condition

Mirutes of 21st CC Meeting held on 26.41.2022
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KUNAL  SULAKSHAN
ASSOCIATE S |

TREE SURVIVAL REPORT
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Tree No.01 Sita Ashoka-ht.12ft Tree No.02 Sita Ashoka - Ht. 12ft

Tree NO.03 Sita Ashoka-ht.11ft Tree No.04 Sita Ashoka-ht- 12ft




F A ‘rhl‘ {'.\_“ !
¥ il .:ﬁ‘\} S
- N e

/.}'--.

Tree No.05 Sita Ashoka-ht.10ft Tree No.06 Sita Ashoka - Ht. 12ft

Tree NO.07 Sita Ashoka-ht.11ft Tree No.08 Sita Ashoka-ht- 12ft




Tree No.09 Sita Ashoka~-ht. 10ft Tree No.10 Sita Ashoka - Ht. 15ft

Tree NO.11 Sita Ashoka-ht.11ft Tree No.12 Sita Ashoka-ht- 13ft




Tree No.13 Sita Ashoka-ht.10ft Tree No.14 Sita Ashoka - Ht. 15ft

Tree NO.15 Sita Ashoka-ht.11ft Tree No.16 Sita Ashoka-ht - 13ft
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Tree No.17 Sita Ashoka-ht.12ft Tree No.18 Sita Ashoka - Ht. 15ft

Tree NO.19 Sita Ashoka - ht. 10ft Ttee No.20 Sita Ashoka-ht- 12ft



Tree No.21 Sita Ashoka-ht.12ft Tree No.22 Sita Ashoka - Ht. 15§t

Tree NO.23 Sita Ashoka - ht. 13ft Tree No.24 Sita Ashoka-ht- 12ft
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Tree No. 25 Sita Ashoka-ht.12ft Tree No.26 Sita Ashoka - Ht. 15ft

Tree NO.27 Sita Ashoka -ht.13ft Tree No.28 Sita Ashoka-ht- 12ft
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Tree No.29 Sita Ashoka-ht. 15ft Tree No.30 Sita Ashoka - Ht. 14f¢

Tree no. 31 Sita Ashoka-ht.13ft Tree No.32 Sita Ashoka~-ht- 15f¢



Tuoe No.33 Sita Ashoka-ht. 15ft Tree No.34 Sita Ashoka - Ht. 14ft

Tree NO.35 Sita Ashoka-ht.13ft Tree No.36 Sita Ashoka -ht - 15ft
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Tree No.37 Sita Ashoka-ht.15ft Tree No.38 Sita Ashoka - Ht. 14f£¢

Tree NO.39 Sita Ashoka -~ht.13ft Tree No.40 Sita Ashoka-ht- 15ft
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Tree No.41 Sita Ashoka-ht.15ft Tree No.42 Sita Ashoka - Ht. 14t

Tree NO.43 Sita Ashoka -ht. 14ft Tree No.44 Sita Ashoka-ht- 15ft




Tree No.45 Sita Ashoka-ht.15ft Tree No.46 Sita Ashoka - Ht. 12ft

Tree NO.47 Sita Ashoka -ht. 10ft Tree No.48 Sita Ashoka-ht- 13ft




Tree No.49 Sita Ashoka~-ht. 15ft Tree No.50 Sita Ashoka - Ht. 16£¢

Tree NO.51 Sita Ashoka-ht.15ft Tree No.52 Sita Ashoka-~ht- 15ft



Tree No.53 Sita Ashoka -ht. 17ft Tree No.54 Sita Ashoka - Ht. 18ft

Tree NO.55 Sita Ashoka - ht. 16§t Tree No.56 Foxtail palm - Ht 12f¢




Tree No.57 Foxtail palm -ht.17ft Tree No.58 Foxtail palm - Ht. 18ft

Tree NO.59 Foxtail palm - ht.16ft Tree No.60 Foxtail palm - Ht 12ft



Tree No.61 Foxtail palm -ht.17ft Tree No.62 Foxtail palm - Ht. 15ft

Tree NO.63 Foxtail palm -ht. 16ft Tree No.64 Foxtail palm - Ht 14ft
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Tree No.65 Foxtail palm -ht.14ft Tree No.66 Foxtail palm - Ht. 15£¢

Tree NO.67 Foxtail palm ~-ht.14ft Tree No.68 Foxtail palm - Ht 14ft



ail vpalm - Ht. 15ft

Ivalm -ht.14ft Tree No.70 Foxt

69 Foxta

Tree No.

Ht 14ft

72 Foxtail palm -

71 Foxtail palm-ht.14ft Tree No.

Tree NO.
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Ht. 13ft

74 Foxta

=ht.14ft Tree No.

Tuoe No.Z3 Foxtail palm

- Ht 10ft

ail palm

76 Foxt

I.th Tree No.

75 Foxtail palm - ht.

Tree NO.
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Tree No.77 Foxtail palm =-ht.14ft Tree No.78 Foxtail palm - Ht. 13ft

Tree NO.79 Foxtail palm -ht. 12ft Tree No.80 Foxtail palm - Ht 10ft



Tree No.81 Foxtail palm -ht.14ft Tree No.82 Foxtail palm - Ht. 13ft

Tree NO.83 Foxtail palm-ht.12ft Tree No.84 Foxtail palm - Ht 10ft



Tree No.85 Foxtail palm -ht.14ft Tree No.86 Foxtail nalm - Ht. 13ft

Tree NO.87 Foxtail palm ~ht. 12ft Tree No.88 Foxtail palm - Ht 10f¢t
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Tree No.89 Foxtail palm -ht. 14ft Tree No.90 Cassia fistula - Ht. 13ft

Tree NO.91 Cassia fistula -ht. 10f¢t Tree No.92 Cassia fistula - Ht 12ft




Tree No.93 Cassia fistula -ht. 14ft Tree No.94 Cassia fistula - Ht_ 13ft

Tree NO.95 Cassia fistula - ht. 15t Tree No.96 Cassia fistula - Ht 15£t
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Tree No.97 Cassia fistula - ht. 15f¢ Tree No.98 Cassia fistula - Ht. 15§t

Tree NO.99 Cassia fistula-ht. 16f¢ Tree No.100 Cassia fistula - Ht 16ft
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Tree No. 101 Cassia fistula - ht. 15ft Tree No. 102 Erythrina Variegated - Ht. 13ft

Tree NO. 103 Exythrina Variegated - ht. 13ft Tree No. 104 Exrythrina Variegated -
Ht 13ft
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Tree No. 105 Erythrina Variegated - ht. 15ft Tree No. 106 Erythrina Variegated - Ht. 13ft

Tree NO. 107 Exythrina Variegated - ht. 13ft Tree No. 108 Exrythrina Variegated - Ht 13ft
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Tree No. 109 Erythrina Variegated -ht. 17ft Tree No. 110 Exythrina Variegated ~
=iz, 161t

Tree NO. 111 Kadamba - ht. 13ft

Tree No. 112 Hadamba - Ht 13ft
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Tree No.113 Kadamba - ht. 17£t Tree No.114 Bauhinia - Ht. 11f¢

Tree NO.115 Bauhinia - ht. 12ft Tree No.116 -Bauhinia Ht 11ft¢
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117 118

Tree No.117 Lagerstromia- ht. 9ft

Tree No.118 Lagerstromia - Ht. 8ft
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SV T Certified By '
- ¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development)
B ain b oW RWH + Gowt. College Of Engn., Aurangabad 2007 (RIRWH)
¢ Centre For Science & Environment, New Delhi, 2010

co nsulta nts _ ¢ Indian Water Works Association Mumbai _Centr,e, 201

( ECO-FMENDLY] ¢ PCMC Plumbing Registration No. 552,

20/04/2016

M/s. Kunal Sulakshan Associates through

- Hemendra Shaha & Ramesh Shaha
Site- S.'No. 10M1A,

Mamurdf,

PUne.

faser- Mamurdi itznsr aaé No. 10!1Aﬂ1‘=ﬁ3l' wﬂﬁm ifsr' E!ET ,
FRAET a0 wwa

W diey AR &1 AT [ FAEPRUIHEA]  HIASTHR
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Certified By

- ' ¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development}
B al n h 0 w R WH ¢ Govt. College Of Engn., Aurangabad 2007 {(RTRWH)
¢ Cenire For Science & Environment, New Delhi, 2010

co ns ultants ¢ Indian Water Works Association Mumbai Centr:e, 2011

[ECO-;FR[ENDLY] ¢ PCMC Plumbing Registration No. 552.
to) dI3R Il ToT ; 160 mm — 02 nos.
- 22) SI3Rderl @13& R : 100 ft
L)) W G ER D 11,15,524 lit.
23) <oh W 7 : ‘ ‘
+¥) SBRAT HaT WS S i #X22No.
‘ e’{a)ﬁ?méatméa B 's‘xS’—zuo..'
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BT
¢ Govt. College of Engn. Aurangabad 2005 (RWH &

Rai n bow RWH Watershed Development)
* Govt. College of Engn. Aurangabad 2007(RTRWH)
COnsu Ita nts e Center for Science & Environment, New Delhi, 2010
Eco-Fri ¢ Indian Water Works Association Mumbai Center, 2011
(Eco-Friendly) .= PCMC Plumbing Registration No. 552.
TRANSLATED COPY
1o, Date: 20/04/2016

M/s. Kunal Sulakshan Associates through
Hemendra Shaha and Ramesh Shaha
. 'Site: 8.No. 10/1A, Mamurd], Pune
Subject: Rain water harvesting system at suﬁéy no. 10/1A Mamurdi

Dear sir,

We hereby informed that the rain water harvesting of the said building has been

completed as per norms of government/ municipal corporation details of the same as under:

: .1. Type of terrace : RCC SLAB
- 2. Terrace area : 15,000 Sq.ft
3. Area taken for harvesting : 15,000 Sq.ft
4. Total no. of pipes - : 20 Nos.
| 5. Type of pipes | : P.V.C I;hinolex 4Kgf
6. Dimension of pipe : 160 mm.
7. Rain water in one year : 1000 mm.
8. Filter size : 250mm- 04 No
9. Type of rain water harvesting : " Underground Recharge

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033

Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337




* Govt. College of Engn. Aurangabad 2005 (RWH &

Ra i n bow RWH Watershed Development) ,
* Govt. College of Engn. Aurangabad 2007{RTRWH)
cO nsu Ita n ts ¢ Center for Science & Environment, New Delhi, 2010

* Indian Water Works Association Mumbai Center, 2011

(Eco-Friendly) ¢ PCMC Plumbing Registration No. 552.

10. Borewell size ; : 160 mm-02 Nos.
1. Depth of borewell : . 100ft
" 12. Water to be collected from : 11,15,524 it

rain water harvesting system
13. Tank capacity o -
14. Borewell chamber size : 3x2-2No.

15. Filter chamber size © 6x3—-2No.

Rain_water on terrace has been refilled in borewell and the said water should be use after

collected in the tank after disinfecting.

collected. The outlet pipes other water falling in private terrace and balcony are not

attached to the pipe of rain water systerh.

It shall be responsibility of developers and residence that it shall be. maintain
regularly and for using the water for drinking and cooking purpose and the same shall be

use after disinfectant.

Your Faithfully

Corp Ofﬁce: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337
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Certified By _
¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development)
+ Govt. College Of Engn., Aurangabad 2007 (RTRWH)

nalnbow RWH
. * Centre For Science & Environment, New Delhi, 2010
consul tants _ + Indian Water Works Association Mumbai Centre, 2011

(ECO-FRIENDLY) + PCMC Plumbing Registration No. 552.

/

Reg. No. 230/RWH/17.18 14/11/2017

ufd,

¢ M/s. Kunal Sulakshan Associates through
~ Hemendra Shaha & Ramesh Shaha
Site- S. No. 10/1A, Wing “C”
Mamurdi,
Pune.

fawr- Mamuyrgi e wef No. 101A At saRAT 3 Eﬁ'a'r
FRATENT For grag

D | _ R
/ Wmﬂms{@wmﬁvﬂmﬁﬁmﬁ,mwﬂ

RES ﬁmmmwemlﬂmﬁmm
i LT #07TT 3 e, cardh Afeet e gaoY.....

orp. Office : Survey No. 1/4/1, N: i Adn : '.é:iu'k'.a':Mul'sh.i,'Di'S:t_
S Email : rainbo: - ting@gmait.com, 50293210 - I : 020 - 65000337
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: Certified By :
» o + Govt, College Of Engn., Aurangabad 2005 {RWH & Watersh»d Development}
R a I nh ﬂ ¢ Govt. College Of Engn., Aurangabad 2007 (RTRWH)
| | ) + Centre For Science & Environment, New Delhi, 2010
cnnsu iiaﬂgs . + Indian Water Works Association Mumbai Centre, 2011
i istration No. .
(ECO-FRIENDLY) ¢ PCMC Plumbing Registration No. 552
o) I AT WEoT o 160 mm
?¢) SI3RITr @Y : 100 ft
22) T Ena sm‘raw RIEC] : 2,08,178 lit.
| : £3) Ceh #rﬁlfr : -
%) SRS Fa¥ Aet : 2x2-1No.

t9) foeet ot aéer o mEee
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Corp Office : Survey No i
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RRWFH | - @% éertified By:

' * Govt. College of Engn. Aurangabad 2005 (RWH &

Rai n bow Rw . Watershed Development)

e Govt. Coliege of Engn. Aurangabad 2007(RTRWH)

cOn su lt a nt S e Center for Science & Environment, New Delhi, 2010
. ¢ Indian Water Works Association Mumbai Center, 2011
(Eco-Friendly) - ' ¢ PCMC Plumbing Registration No. 552,
TRANSLATED COPY
Reg. No. 230/RWH/17-18 Date: .14/11/2017.
To,

M/s. Kunal Sulakshan Associates through
Hemendra Shaha and Ramesh Shaha
- Site: S.No. 10/1A, Mamurdi, Pune

Subject: Rain water harvesting system at survey no. 10/1 A Mamurdi

1. Type of terrace : RCC SLAB

2. Terrace area : 2,800 Sq.ft
S 3. Area taken for harvesting o 2,800 Sq.ft
i 4. Total no. of pipes : 04 Nos.
5. Typeof i)ipes : ' P.V.CI Phinolex 4Kgf
6. Dimension of pipe - : 160 mm.
7. Rain water in one year g 1000 mm.
8. Filter size : 250mm- 01 No
9. Type of rain water harvesting : Underground Recharge

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesting@®gamil.com, Cell : 9850293210 B : 020-65000337
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Rainbow RWH
Consultants .

(Eco-Friendly) ’

Certified By:
22056

Govt. College of Engn Aurangabad 2005 (RWH &
Watershed Development) '

Govt. College of Engn. Aurangabad 2007{RTRWH)
Center for Science & Environment, New Delhi, 2010

_ Indian Water Works Association Mumbai Center, 2011

PCMC Plumbing Registration No. 552,

10. Borewell size
11.Depth of borewell
12. Water to be collécted from
rain water hafvesﬁng system
'13. Tank capacity
14. Borewell chamber size

15. Filter chamber size

160 mm
1001t

2,08,1781it

2x2—-1No.

6 x2 -1 No.

Rain water on terrace has been refilled in borewell and the said water should be use a_ﬂer; _

- collected in the tank after disinfecting.

Hereby certified that, the i‘ain water system of the subject buildiﬁg are as per norms
and guideline of governments. Material use for thé same, are of good.qualities and rain
water system’s pipes has been annexed to the top terrace so that only rain water will be
collected. The outlet pipes other water falling in privéte terrace and balcony are not

attached to the pipe of rain water system.

It shall be responsibility of developers and residence that it shall be maintain regularly and
for usihg the water for drinking and éboking purpose and the same shall be use after
disinfectant.

Your Faithfully .

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesting@gamil.com, Cell ; 9850293210 & - 020-65000337




Certified By
¢ Govi. College Of Engn., Aurangabad 2005 (RWR & Watershed Bev e*az}meqft}
# Govt. Cellege Of Engn., Aurangabad 2007 (RTRWH)

¢ Centre For Science & Environment, New Delhi, 2010
+ Indian Water Works Association Mumbai Centre, 2011

(ECO-FRIENDLY) ¢ PCMC Plambing Registration No. 552.

Reg. No. 004IRWH122-23 06/04/2022

q_%l
M/s. Kunal Sulakshan Associates through
Hemendra Shaha & Ramesh Shaha
Site- S. No. 10/1A, Wing “G & H’
Mamurdi,
Pune.

fAva- Mamurdi ¥fte @ No. 101A Tefier Trcfte I akeT
aﬁiﬁn FO TET

mﬁwwwﬁmﬁaaﬂ%ﬁ W?ﬂ’l‘ﬁﬂ%ﬁq

250mm - 01 No
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Certified By
+ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Bevelopment)
¢ Govt. College Of Engn., Aurangabad 2007 (RTRWH)

ainbow R\
— + Cenire For Science & Environment, New Delhi, 2010
ansulta ni$ ¢ Indian Water Works Association Mumbai Centre, 2011

[ECO-FK'IENDLY] ¢ PCMC Plumbing Registration No. 552.

CIEASE ) qrasy : 160 mm
22) FIETH @reft : 100 ft
) YT Flex FRATET g © 431,970t
StaT gromy qrefy
13) dF FAfHE : -
| 0¥) TAT FaT ATES . 2x2-2No.
e dax wrswr | : 6 x 2 —~2 No.

e qraat aroft FREw g - e} dueT e, @
Tt ETRE WTea i aRearh w T #e A
T Foara I &, Rwwifee TR W gt grawdw
M@QWWQWWWSI@ TS FTIE

Office = Survey-No:




- e Govt. College of Engn. Aurangabad 2005 (RWH &

Rai n bow RWH Watershed Development)
. e Govt. College of Engn. Aurangabad 2007{RTRWH)
cOn su It an t S e Center for Science & Environment, New Delhi, 2010
Eco-Friendl » Indian Water Works Association Mumbai Center, 2011
(Eco-Friendly) ¢ PCMC Plumbing Registration No. 552.
TRANSLATED COPY
Reg. No. 004/RWH/22-23 ) Date: 06/04/2023
To,

M/s. Kunal Sulakshan Associates through
Hemendra Shaha and Ramesh Shaha |
Site: S.No. 10/1A, Mamurdi, Pune

Subject: Rain water harvesting system at survey no. 10/1A Mamurdi

Dear sir,

We hereby informed that the rain water harvesting of the said building has been

completed as per norms of government/ municipal corporation details of the same as under:

1. Type of terrace - | . RCC SLAB

2. Terrace arca _ " 8,300 Sq.ft

3. Area taken for harvesting : 8,300 Sq.f

4. Total no. of pipes ' ' : (08 Nos.

5. Type of pipes ' ' : P.V.C Phinolex 4Kgf
6. Dimension of pipe | : 160 mm. |
7. Rain water in one year : 700 mn.q.

8. Filter siz_e | : 250mm-_ 01 No

9. Type of rain water harvesting ] : | Underground Recharge

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337




: @26 O:Ser'ﬁﬁed By:

Govt. College of Engn. Aurangabad 2005 (RWH &

Ra i n bow RWH : Watershed Development)
* Gouvt, College of Engn. Aurangabad 2007(RTRWH)
co nsu It a nt S * Center for Science & Environment, New Delhi, 2010

* Indian Water Works Association Mumbai Center, 2011

(Eco—Friendly) * PCMC Plumbing Registration No. 552.

10. Borewell size : 160 mm |
11. Depth of borewell : 100ft | o
12. Water to be collected from 3 4,31,970 lit

rain water harvesting system

13. Tank capacity : -

14. Borewell chamber size : | 2x2 -2 No.

15. Filter chamber size o 6 x2 -2 No.

' Rain water on terrace has been refilled in borewell and the said water should be u"se"a_f[_' P

collected in the tank after disinfecting.

. Hereby certified tﬁat’, the rain water system of the subject building are as per norms e
and guideline of governments. Material use for the same, are of good qualities and rain
water system’s pipes has been annexed to the top terrace so that only rain water will be
collected. The outlet pipes other water falli_ng in private terrace and balcony are not.

attached to the pipe of rain water system.

It shall be responsibility of developers and residence that it shall be maintain regularly and
for using the water for drinking and cooking purpose and the same shall be use after

disinfectant.

Your Faithfully

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai: rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 @& : 020-65000337
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No. MPCBICAC-CellTBIB- 4392 /4 Date: 2¢ 112 12018,

- To, >
}%‘te President,
Confederation of Real Estate ﬁevempers Association of india (CREDAI),
§th Floor, PHD House, 4/2, Sm Institutional Area,
August Kranti Marg,
New Dethi- 110018, -

Sub: - Installation of Online Continuous Mﬁmmm&g system at STP outlet of
Infrastructure projects.

The Maharashtra Pollution Control Board is in receipt of representations with
reference to Consent to Establish & conditions imposed by the Board for Building
Construction Projects especially about installation of online monitoring system.

The Board is a statutory Body and granting gonsent o establish to Industries and
Building Projects under section 25 of the water (P&CP) 1874 and under section 21 of the
bir (P&CP) Act 1981 to comply certain imporant conditions such as specific treatiment

5'@2&;@&}:‘{ and also for disposal of Wastes.

in the issue regarding installation of online continuous monitoring system at STP outist of

Infrastructure projecls was discussed at length and decided that the Board should not insist
on instaliation of online monitoring system for the 3TP for r&szdeattai projects as it is. f‘wf

economically viable for residentiai societies,

The Board is also of the same opinion and the consent are being jssued to the
infrastructure project by imposing conditien to comply with the consented norms. However,

The Board welcomes the voluntary participation towards provigion of online continuous

g -
iy

mamtonng system for effective monitoring.

9:;;12

L

{E Rave’ﬁdsfan 148}
Membsér Secretary

Copt submitted for favor of information to

1. The Hon'ble Chairman, MPCB, Mumbai.
2. The Hon'ble Principal Secretary, Dept. of Environment, GoM.

rocesses to achieve standards prescribed by the Board to control water as well ag Ajr

The Board is in receipt of minutes of the SEIAA meeting of held on 06,08.2018 whers
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE
TG " Regional Laboratory, Pune, Maharashtra
» . MAHARASHTRA E ]
3:: ’:3 ::i : 01120 'i’fjlclbﬁgiv in ' Pollation Control Board, Jog Center, 31d
Visit us at : http://mpeb.gov.ir Noday Floor,Murbai Pune Road,
mail ; sopunelab@mpcb.gov.in 7 a7 4 Wakdewadi Putie- 411 003
"Your Servica is our Duty" >
NABL Certificate No.: Validity
Laboratory MoEF Recognition : Validity
Test Report No.: MPCB/RL-Pune/JV$/22-23/03/308 Date: 28/03/2023.06:36 PM

Analysis Report-Water (JVS)

Field Sample ID : BR:0042570
' Ama[g;gy_nafi_qn"dﬁ@ :_ll‘e_:n'e_‘\_{:_'_afgf Ist CTO with 2nd CTO of M/s. Kunal Sulakshan
Name & Address of the Industry Assoglate,s;@_ sidential Pro '
Sampling Location :
Lab code : 7
Sampling Method(s) e+ ; - .
Sampling drawn by (Officer FO-Pimpri Chinchwad oo
name): . (Mzs. Jyoti Shivaji Sutar) Sample Volume Received :
FO-Pimpri Chinchwad
Sample submitted by (Name) : (Mrs. Jyoti Shivaji Sutar) Seal No. : 257
(SRO-Pimpri Chinchwad)
; Date of Sample . : Date of Sample receipt to 06/03/2023 05:45
Collection.(¢d/mm/yyyy) : 03/03/2023 01:15 PM Laboratory (dd/mm/yyyy): |PM .
Analysis start Date . :
@d/mmiyyyy). : 09/03/2023 06:06 PM
Test Report
Sr.No Parameter Results | Unit Method Adopted MU( If required)
1 pH 7.9
2 Suspended Solids ($S) 120 | mgl
3 Ammonical Nitrogen 1.04 | mgl
; Biochemical Oxygen Demand
4 (BOD) 2.4 mgy/l

4
i
5
:
]
]
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Sr.No Parameter Resulfs [ Unit Method Adopted MU( If required)

5 Chemical Oxygen Demand (COD) 360 | mgl

6 Nitrate Nitrogen 032 | mgn

End of The Report

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.~ Not Analyzed, * Naot covered under NABL scop.
Comment (if any):
*Comment for Amended Report:
@ERemark: - Note: This test report refers only to the sample submitted for the testing.
‘é’" Results Compiled by: Dr P D Khadkikar '
1 Results Approved by: Dr P D Khadkikar
Results Reviewed by: Dr P D Khadkikar

Dr P D Khadkikar
Scientific Officer,

I/c Regional Laboratory,
Pune,

¥ This is an Electronically generated report does not require signature

Note : ‘ o
1. Results refate only to the samplefs tested, only in case of samples submitted by customer & not drawn by MPCB. .

- 2. # indicates paramters are not in scope of NABL(IS0:17025:2017)
3. Samples will be preserved for a period 10 days from the delivery of Test Certificate.

4. Customer complaint register is available at laboratory. )
5. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

6. MU values will be reported on request.

Copyright © 2020 LIMS. All rights reserved.
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Date: 13 Aug 2022

To,
Kunal Sulakshan Associates _
Kunal House , Opp. Kamia Nehru park, Off Bhandarkar Road, pune - 411004

Sub:- Facilitating Solid Waste Management ar your Commercial/Residential ‘Residential Project
Group Housing with Shopline’ situated at Sr. No. 10 Hissa 1A Mamurdi Taluka- Haveli, District-
Pune,,

Dear Sir,
With reference to above subject we intend to facilitate the management of solid waste at your
proposed project.

SWaCH Seva Sahakari Sanstha Maryadit, Pune {SWaCH} is India’s first wholly-owned cooperative of
A self employed waste pickers or waste colectors and other urban poor. It is an autonomous
g“ ﬁ-; 2 enterprise that ensures provision of front-end waste management services to the citizens of Pune
;;2’ 4 through self-employed informal waste-pickers.

fis, We will facilitate the collection of segregated dry waste (recyclables & non-
Q}‘ ! recyclables: 546Kg/Day, E Waste—1567.5Kg/Year) from your registered project ‘Residential
#7  Project Group Housing with Shopline’ situated at Sr. No. 10 Hissa 1A Mamurdi Taluka- Haveli,
District-Pune, through waste-picker members of SWaCH after completion of project.

Further, you have also confirmed that you have acquired the necessary equipment and
infrastructure (QWC: 751.5Kg/Day) for menagement of wet waste at source. If necessary, we can
assist in facilitating in-situ wet waste prccessing using existing infrastructure and equipment
through waste-pickers within the premises of your registered project through such affiliates and
subject to such terms and conditions as may be applicable. We ensure collection of E-waste from the
site at a cost mutually decided All commercizl terms must be negotiated with waste-pickers priorto .
commencement of work.

Assuring you the best of our services.

For SWaCH Pune Seva Sahakarl Sanstha Lod

.Authorized Signatory
137 Aug 2022

!
:
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Between

M/s. Kunal S'u!aksf'hr:.n -Associates., a registered Partnership Firm having its"egistered office at at Kunal House,
i R P Opp. Kamla Nehru Park, Off. Brandarkar Road, Pune 411 004, (her2in s=2r referred to as the “Developer”)
\\._5‘9'* "\\ rty No.1 : : .

m ‘“ N ' . AND

| GEST L *H PLne Sevz Sahakari Sanstha Maryadit, an autonomous fu ly cvred cooperative of waste pickers in

e Which has ts cFice at Old Kothrud Kachra depot, Paud Road, Fctirud, Pune - 411038 (herein after

WGADE T
STRICT PUNE £ 2y .
NO. 18511 | krefdrred to as the “Paty No. 27). Party No.2

1112024

HEREAS. the ‘Developer/Party No.1 is developing/has developed a project uncer name and style of
Residential Projec: Graup Hous.ng with Shopline’ at Sr. No. 10 Hissa 1A Mzmurdi Taluxa- Haveli, District-Pune,
Maharashtra by M/s, Kunal Sulakshan Associates. (herein after referred ta as Tre “said Site”).

AND WHEREAS, tre Developer requires professional services of a suiteble agency tc collect, recycle, andfor
dispose of all the non-sio-degradable wastes, (“the said Wastes”) resulting ‘rom the said Site on timely basis;

AND WHEREAS, Pary No. 2 ras assured the Developer that it can ensurs the provision of such services
through waste-pic<er members of the cooperative in accordance with bocdl, state and central regulations;

AND WHEREAS relir ng on the assurances and representations made by Party No. 2, the Developer has
requested the Party No. 2 to facil tate the collection, treating, disposing ete. f the dry and non-recyclable waste
through its membars “or a period of 12 months from the date of execuficr hereof, which is accepted by the
Party Nc. 2 subject to the terms &nd conditions mentioned hereinafter. :

R

.27 NOWTHIS AGREEMENT WITNESSETH HEREAFTER

1. The Party Mo. 2 hereby agrees to ensure the collection through waste-pickers of non-bio-degradable
waste (546 kg/day), E waste 1567.50 kglyear, resulting from the szid Site, for a period of 12 (twelve)
‘months from he date of execution hereof, for such user-fees wrich shall be mutually agreed upon-at
tim2 of ccmmancement =f service with waste-pickers. We ensure collzction of Z-waste from the site at~
a cost murualy decided.

2. Thi agreement may be renewed for a subsequent term of ¥2 Months or more by mutual consent.in
wriFing based or: such consideration as may be agreed at the tima cf renewal. The parties may amend
this agreement in writirg - ‘

3. In_considerator of receiving services of waste-collection znd waste-manacement, the Developer
agr=es to pay such user fees to waste-pickers as maybe finalizec with them at time of commencement
of services directly or through such facilitaion mechanisms &z may be mutually agreed. The
Develope- shall ensure the timely payment of user fees to weste-piskers and /or shall ensure that the
person/ entity in charge of administration of the site shall make such fimely payments in case of
transfer of adninistration / ownership to a CHS, Apartment Concominium etc. The Developer may be
sutstituted as party to this Agreement by such person/enzty cr mutual consent in writing upon
transfer o° rghts / administration of the Site. i

4. Noices: Anynolice recuired or permitted to be given under tHs Acrzement shall be in writing, shall be
deemed culy Jiven if dalivered in person or if sent by registersd cst, return receipt requested, on-the
adcress stae] hereinabcve.

5. It i agreed bv and between the Parties that either party shai be z+titled to terminate this agreement
29 ;iving? 3C czys written notice to the other-party. However, the services received from waste-pickers,
gefre the cancellation of this contract, shall be settled in monstary rms with them forthwith.

6. Al Jisputes shall be refeTed to sole arbitration of the chief exacuive officer or director of the Party No.
2. Arbitrat:on oroceedings shall be governed by the Arbitraticn and Conciliation Act, 1998, Arbitration
shell take pice n Pune, Viaharashira, India in English. o

7. This agreemén: is subject to Indian Laws and any dispute arsing 3.t of the seme shall be referred:to
“he courts of zppropriate urisdiction within the city limits of Pune #vizharashira, India) only.

IN WITNES3 WHEREDF, the paries have signed this Agreement on tie dey and year frst above written.

- M/s, Kunal Sulakshan Associates

*

/A
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GOVERNMENT OF INDIA
g9 U4 woary aRad= e
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE

- CHANGE

i g srfaa

" INTEGRATED REGIONAL OFFICE
Ground Floor, East Wing, New Secretariat Building

Civil Lines, Nagpur - 440001
E-mail: apecfeentral-ngp-mefl@gov.in

F. No.EC- 1794/RON/2022-NGP/ (0884 © Dated: 03.01.2023
XK & To
\r\g “\ = M/s. Kunal Sulakshan Associates
E";\% 5\3& j o Kamala House, opp, Kamla Nehru park,
e |/~ || Off Bhandarkar Road,

// Pune-411005

Sub ject‘.: Proposed for reappraisal of EC for Residential project by M/s. Kunal Sulakshan
Associates, Pune Maharashtra— Issues of Certified Compliance Repert-reg.

Sir, .
This has reference to your request for the issue of CCR for the above project. In this
regard, the above said project was inspected by this office. After the site visit and review of
additional documents submitted by PP the compliance status of environmental safeguards in
the project is prepared. Copy of the Inspection report is enclosed. PP should ensure
compliance in respect of the observations made in the report. Copy of the Inspection report
is enclosed.

This issues with the approval of Competent Authority.

Yours faithfully

(Surender Gugloth)
Scientist ‘D’

Encl: As above

Copy to:

1. Member Secretary- SEIAA Environment & Climate Change Department, Room No.,
217, 2 floor Mantralaya, Mumbai-400032. '




GOVERNMENT OF INDIA _
Ministry of Environment, Forest and Climate Change
Integrated Regional Office, Nagpur
MONITORING REPORT

_ - PART -1
F. No. EC-1794/RON/2022-NGP

1. Name of the pfojects Proposed residential project group Housing with Shopline at
' Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune by M/s. Kunal Sulakshan Associates

2. Clearance letter No.& Date 1. EC vide letter no. SEAC-2010/CR-861/TC2 dated -

12.06.2012.
2. Revalidation of EC dated 27.05.2019.
3. Location: District and - District Pune, Maharashtra
state/UT '
4. Address for Correspondence  Kamala House, opp, Kamla Nehru park,
. Road, Pune-411005 '
5. Date of site visit for this 14.11.2022

report

-6. Date of previous visit(s) if -
any

Brief on the projects along with Present status: The project was inspected on 14.11 2022, During the
visit, Shri. Amol] Vetal were present.

Environmental Clearance: EC was granted by SEIAA on 12.06.2012 for construction of residential
project group Housing with Shop line project having plot area of 31535.00 sqm with total built up
area of 78406.27 sqm. Further EC was revalidated on 27.05.2019. '

PP informed that the construction activity was initiated, after grant of EC dated 12.06.2012 and
subsequent Revalidation of EC was obtained dated 27.05.2019.

The proposed building consists of 10 Residential Buildings, 1 commercial building and Club
House. Out of .10 residential buildings, 9 nos residential buildings and 1 commercial

building(partially) & club house was completed.

Proposal: It is an Existing project. EC expired hence applied for reappraisal. Hence, requested for
CCR. ' '




Consent from MPCB: PP has obtained CTE vide number- Format 1.0/BO-HQ/CC-1803000061
which is co-terminous with EC i.e 11.06.2019. We had applied for CTE application which is in
process. '

Water requirement and wastewater management: PP has obtained NOC from PCMC for water
supply and copy has been produced. The water requirement for the operation phase is about 232.75
K1.D. The treated water from cxisting 1P will be used for flushing & landscaping.

Green Belt: Noted that PP has carried out few plantations along the boundary wall. According to
PP, proposed trees are 382 nos; out of which, 118 trees of local variety are already planted.

Environmental Monitoring: As per the records, PP carry out Ambient air quality, Noise level
monitoring through accredited consultant regularly and as per the latest reports, the level are within

- the limit. -
Emj_if:onmental Management Cell: A cell with qualified staff has been established to look after the
“"%  environmental Management. -

4 quléWing non-compliance observed dﬁring the visit:

" General Condition no, (lii)

PP did not upload compliance status on the website. PP did not display ambient levels, stack
emission data near the main gate.
General Condition no. (liv)

PP did not submit environmental statement since the grant of EC.

Following partly compliance observed during the visit:
General Condition no. (i)

As PP are applying for reappraisal of EC. As per the norm 359 plants are required & PP are
providing 382 nos of plants. Out of 382, PP have planted 118 plants. As per the condition PP
should plant 698 trees in the landscape RG and 500 bushes and shrubs in the lawn area. PP

shall submit detail EMP plan.

General Condition no. (xiv)

PP are following CPCB guidelines for Green Belt Development. PP shall submit Green belt
plan.

General Condition ne. {(xlix)

Advertisement was made, however the clause of seven days was not followed.

General Condition no. (1)

" PP has not submitted the half yearly compliance report regularly to IRO since the grant of

EC.




Based on the records, observation made during the day of site inspection and information
provided by the PP a detailed compliance of EC conditions are given in this report.

{Surender Gugloth)
| Sci ¢ D?

Py Ghildng  Hbudeg VM Gk

Fig: Construction work at the site

Fig: Google imagery of the project
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Part Il — Compliance in Detail

General Condition

S.Ne  Condition - Compliance status

i s The project proponent should Partly complied.
draw up a sustainable model with As PP are applying for reappraisal of
appropriate EMP. EC. As per the norm 359 plants are

™ P'roject Prop()nent agreed to p}ant required & PP are pl’OVidiIlg 382 nos of
698 trees in the landscape RG plants. Out of 382, PP have planted 118
and 500 bushes and shrubs in the plants. As per the condition PP should
lawn area. Local/Concern  plant 698 trees in the landscape RG and
authorities should ensure this 300 bushes and shrubs in the lawn area.
while approving the plans. '
s The project proponent should
submit consents for water and
_ drainage from competent
' }‘\ authorities  indicating  time
SN frames. Local/Concern authorities
should ensure this  while
approving the plans.

' ;;—J’I’hé environmental clearance is issued PP agreed upon.
“subject to land use verification. Local '
authority/ planning authority shoulid
ensure this with respect io Rules,
‘Regulations, Notifications,
Government Resolutions, Circulars,
etc. issued if any. Judgments/orders
issued by Hon’ble High Court,
Hon'ble NGT, Hon’ble Supreme
Court regarding DCR provisions,
environmental issues applicable in
this matter should be verified. PP
should submit exactly the same plans
appraised by concern SEAC and
SEIAA. If any discrepancy found in
the ~ plans submitted or details
provided in the above para may be
reported to environment department.
This environmental clearance issued
with respect o the environmental
consideration and it does not that
State Level Impact Assessment
Authority (SEIAA) approved the

it i o e I R T T
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proposé land use.

The height, construction built up area
of proposed construction shall be in

-accordance with the existing FSVFAR

norms of the urban local body & it
should ensure the same along with
survey number before approving
layout plan & Tbefore according
certificate to
proposed work. Plan approving
authority should also ensure the
zoning permissibility for the proposed
project as per the appfoved
development plan of the area.

Consent for Establishment” shall be
obtained from Maharashtra Pollution
Control Board under Air and Water
Act and a copy shall be submitted to
the Environment department before
start of any construction work at the
site. ‘

-~ All required sanitary and hygienic:

measures should be in place before
starting construction activities and to
be maintained throughout the
construction phase.

Project proponent shall ensure
completion of STP, MSW disposal
facility, greenbelt development prior
to occupation of the buildings. No
physical occupation or allotment will
be given unless all above said
mfrastructure is
mstalled and made functional
including water requirement in Para
2. Prior certification from appropriate
authority shall be obtained.

Provision shall be made for the

L]

The building height and built up area is
mainfained as per local body approval &
CC of building.

Consent for Establishment was obtained
from MPCB earlier in 07/12/2011 and.
revalidation of CTE was obtained /6
01/03/2018 PP 'have also a‘ppiié vy

as Annexure IA 18 & IC

Complied.
Sanitary and hygienic measures were
provided during construction phase.

Complied

PP have provided STP MSW disposal
facility, greenbelt development prior to
occupation of buildings.

Complied,
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housing of construction labour within
site with all the necessary
infrastructure and facilities such as
fuel for cooking, mobile toilets,
mobile STP, safe drinking water,
medical health care, créche and First
Aid Room ete.

Adequate drinking water and sanitary
facilities should be provided for
construction workers at the site.
Provision should be made for mobile
toilets. The safe disposal of waste

water and solid wastes gencrated

during the construction phase should
be ensured.

The solid waste generated should be

propetly collected and segregated. .

Dry/inert solid waste should be

. disposed off to the approved sites for
- land filling after recovering recyclable
- material.

Wct garbage should be treated by

“ Organic Waste Converter and treated

waste (manure) should be utilized in
the existing premises for gardening,
And no wet garbage will be disposed

outside the premises. Local authority

should ensure this.

PP have provided sanitation facilities for
labours along with medical health care
and First Aid during emergency.

Complied.

Adequate drinking water and sanitary
facilities was provided on site. - Also,
provision was made for safe disposal of
waste water and solid waste generated
during construction.

PP are disposing Dry/inert solid waste to.
the approved sites after recovering

recyclable material.

PP have treated the wet garbage on site
using organic  waste convertor and
continue in future, treated waste used as
manure for gardening. '

Arrangement shall be made that waste
water and storm water do not get
mixed.

All the topsoil excavated during
construction activities should be
stored for wuse in horticulture/
landscape development within the
project site.

Additional soil for leveling of the

Proper arrangement was made to avoid

mixing of waste water and storm water,

PP are using excavated topsoil for
horticulture/ landscape.

Complied
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proposed site shall be generated

within the sites (io the extent

possible) so that natural drainage
system of the area is protected and
improved.

Green Belt Development shall be
considering CPCB
guidelines including selection of plant
species and in consultation with the
local DFO/ Agriculture Dept. |

Disposal of muck during construction
phase should not create any adverse
effect on the neighboring
communities and be disposed taking
the necessary precautions for general
safety and health aspects of people,
only in approved sites with the
approval of competent authority.

Soil & Ground water samples will be
tested to ascertain that there is no
threat to ground water quality by
leaching of heavy metals and other
toxic contaminants.

Construction spoils, including
bituminous material and other
hazardous materials must not be
allowed to contaminate water courses
and the dumpsites for such material
must be secured so that they should
not leach into the ground water.

Any hazardous waste generated
during construction phase should be
disposed off as per applicable rules &

norms with necessary approvals of the

Maharashtra Pollution Control Board.

The diesel generator sets tG be used
during construction phase should be

Partly complied S
PP are following CPCB guidelines for
Green Belt Development. PP shall
submit Green belt plan.

Complied.
Reported that the muck is disposed in the
site. '

{E //f

o ¥
Complied. \:E :
PP has tested Soil samples \\i¥hey
MoEF recognized laboratory.

PP has taken proper measures during
construction  activity to  avoid
contamination of water courses, No
bituminous material is used in
construction.

Agreed by the PP.

PP has used low sulpbur zﬁz&»‘uét}w DG
during construction phase. :
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low sulphur diesel type and should
confirm to Environments (Protection)
Rules prescribed for air and noise
emission standards.

The diesel required for operating DG
sets shall be stored in underground
tanks. and if required, clearance from
concern authority shall be taken.

Vehicles  hired for  bringing
construction material to the site
should be in good condition and
should have a pollution check
certificate and should conform to
applicable air and noise emission
standards and should be operated only
during non-peak hours.

Ambient noise levels should conform
to residential standards both during
day and night. Incremental poliution
Joads on the ambient air and noise
quality should be closely monitored
during construction phase. Adequate
measures should he made to reduce

ambient air ad noise level during

construction phase, so as to conform
to the stipulated standards by
CPCB/MPCB.

Fly ash should be used as building

material in the construction as per the -

provisions of Fly ash Notification of
September 1999 and amended as on
27" August, 2003. (The above
condition is applicable only if the
project site is located within the 100
km of Thermal Power Stations).

Ready mixed concrete must be used
in building construction.

PP are using DG set only in case of
power failure and hence not much diesel
is being stored at site.

Complied. ‘

According to PP, vehicles hired for
transporiation of Raw material are
strictly complying with the emission
norms. The vehicles are adequately
covered to avoid spillage/leakages.

Complied.

The noise levels as well as air poliution
was monitored regularly from MoEF
recognized laboratory. Copy of reports is
enclosed at Annexure 2.

Complied.
PP informed that RMC made using fly
ash is being used for the construction.

Complied. :
PP informed that they have used Ready
mixed concrete in construction.
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The approval of competent authority
shall be obtained for structural safety
of the buildings due to any possible
earthquake., adequacy of firefighting
equipment’s etc. as per National

Building Code including measures

from lighting.

Storm water control and its re-use as

‘per CGWB and BIS standards for
“various applications.

Water demand during construction
should be reduced by use of premixed
concrete, curing agents and other best
practices referred.

The ground water level and its quality
should be monitored regularly in

consultation with Ground Water

Authority.

The installation of the Serge

Treatment Plant (STP) should be

certified by an independent expert and
a report in this regard should be
submitted to the Ministry before the
project is  commissioned  for
operation. Discharge of this unused
treated effluent, if any should be
discharge in sewer line. Treated
effluent emanating from STP shall be
recycled /refused to the maximum
extent possible. Treatment of 100%
gray water by decentralized treatment
should be done. Necessary measures
should be made to mitigate the odor
problem from STP.

Local body should ensure that no
occupation certification is issued prior
to operation of STP/MSW site edc.

PP informed that they are adopling
National Building Code.

RWH Pits have been provided in
existing buildings:

Complied.
Water demand during construction is
reduced by use of pre-mixed concrete,
curing agents. gunny bags wrapped on
column and other best practices. '

PP informed that ground water is
used for construction purpose.
operation phase the water is souw
from PCMC.

Complied:
PP has installed 320 KLD STP on site
and treated water is being reused with in
the project for landscaping, flushing,
construction activity and curing purpose.

Condition is noted and eém_p&ied, STF &
OWC is in operation.
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with due permission of MPCB.

Permission to draw ground Water
shall be obtained from the competent
Authority ' prior fo
construction/operation of the project.

Sepuaration of gray and black water
should be done by the use of dual

- plumbing line for separation of gray
and black water.

Fixtures for showers, toilet flushing
and drinking should be of low flow
either by use of aerators or pressure
reducing devices or sensor based
control.

Use of glass may be reduced up to
40% -to reduce the electricity
consumption and load on air
conditioning. If necessary, use high
quality double glass with special
reflective coating in windows.

Roof should meet prescriptive
requirement as  per  Energy
Conservation Building Code by using
appropriate-  thermal insulation
material to fulfill requirement.

Energy conservation measures like
installation of CFLs/TFLs for the
lighting the areas outside the building
should be integral part of the project
design and should be in place before
project commissioning. Use CFLs and
TFLs should by properly collected
and disposed off/sent for recycling as

per the prevailing guidelines/rules of

the regulatory authority to avoid
mercury contamination. Use of solar
panels maybe done to the exient

10

NA as PP is not using ground Water.

Agreed by PP, dual plumbing provided
in ‘existing buildings and will be
provided in proposed buildings.

Complied. :

Water efficient sanitary fixtures have
been provided for all completed
buildings

Complied.
PP have provided mandatory window
area for day light and ventilation.

Agrced by PP.

Agreed by PP.
PP have provided CFL in common area -
of existing buildings & installed PV
Panel in part of the existing buildings.
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possible like installing solar street |

lights, common solar water heaters
system. Project proponent should
install, after checking feasibility, solar

~ plus hybrid non-conventional energy

source as source of cnergy.

Diesel power generating  sets
proposed as source of backup power
for elevators and common arca
illumination during operation phase
should be of enclosed type and
conform to rules made under the
Environment (Protection) Act. 1986,
The height of stack of DG sets should
be equal to the height needed for the
combined capacity of all proposed
DG sets. Use low sulphur diesel. The
location of the DG sets may be
decided with in consultation with
Mabharashtra Pollution Control Board.
Noise should be controlled by ensure
that it does not exceed the prescribed
standards. During nighttime the noise
levels measured at the boundary of
the building shall be restricted fo the
permissible levels to comply with the
prevalent regulations.

Traffic congestion near the entry and
exit points from the roads adjoining
the proposed project Site must be
avoided. Parking should be fuily

internalized and no public space

should be utilized.

Opaque wall should meet prescriptive
requirement as per  energy

‘Conservation Building Code, which is

proposed to be mandatory for ail air-
conditioned spaces while # is
aspirational for non-air-conditiomed
spaces by use of appropriste thermat

i

DG sets of capacity 160 KVA is
provided with silencer and acoustic
enclosures.

Agreed by PP

- Agreed by PP

Agreed by PP
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insulation  material to  fulfill

requirement.

The building should have adequate
distance between them to allow
movement of fresh air and passage of
natural light, air and ventilation.

Regular supervision of the above and
other measures for monitoring should
be in place all through the
construction phase, so as to avoid
disturbance to the surroundings.

Under the provisions of Environment
{Protection) Act. 1986 legal action
shall be initiated against the project

“proponent if it was found that

construction of the project has been
started without obtaining
environmental clearance.

Six monthly monitoring reports
should be submitted to the Regional
Office MoEF, Bhopal, with copy to

- this department and MPCB.

A complete set of all the documents
submitied to Department should be
forwarded to the MPCB. |

In the case of any change(S) in the
scope of the project. The project
would require a fresh appraisal by this
Department.

A separate environment management
cell with qualified staff shall be set up
for implementation of the stipulated
environmental safeguards.

Separate funds shall be allocated for

Agreed by the PP PP informed that
buildings are constructed as per
approved master layout and maintained
adequate distance between them to allow

‘movement of fresh air and passage of

natural light, air and-ventilation.

Complied.

PP informed that Project In-charge and
supervisors are trained in Environmental
Management measures and are regular
supervise the environmental measures.

According to PP, construction activity
was initiated only after obtaining
Environmental Clearance.

Repetition.

Agreed by PP

Agreed by pp.

Environment Management cell is
prepared for implementation of the
Environmental safeguards.

Complied.
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implementation of environmental

protection measures/EMP along with
These costs
shall be included is part of the project
cost. The funds earmarked for the
environment  protection  measures
shall not be diverted for other
purposes and year-wise expenditure
should reported to the MPCB & this

department.

The project management shall
advertise at least in Two local
newspapers widely, circulated in the

- region arcund the project, one of

which shall be in the Marathi
language of the local concerned
within seven days of issue of this
letter informing that the project has
been accorded environmental

- clearance and copies of clearance

letter are available with the
Maharashtra Pollution Control Board
and may also be seen at Website at
http://ec.maharastra.gov.in

Project management should submit
half yearly compliance reports in
respect of the stipulated prior

-environment clearance terms and

conditions in hard & soft copies to the
MPCB & this department on 1 June

- & 1% December of each calendar year.

A copy of the clearance letter shall be

sent by proponent to the concerned
Municipal Corporation and the local
NGO, if any, from . whom
suggestions/representations. If any,
were received while processing the
proposal. The clearance letter shall
also be put on the websitc of the
Company by the proponent,

[
L

Environmental cell has been formed for
implementation of the  stipulated
environmental safeguards. '

Partly complied. ,
Advertisernent was made, however the
clause of seven days was not followed.

Partly complied

PP has not submitted the half yeasly

compliance report regularly to 1RO since
the grant of EC. '

Agreed by PP
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The Proponent shall upload the status
of compliance of the stipulated EC
conditions, including results of
monitoring data on their website and
shall updated the same periodically. it
shall simultaneously send to the
regional office of MOFE, the
respective Zonal officer of CPCB and
SPCB, THE Criteria pollutant level
namely, SPM, RSPM, SQ2, NOX
(ambient levels as well as stack
emission) or critical sector, parameter,
indicated for the project shall be
monitored and displayed at a

convenient location near the main

gate of the company in the public
domain. -

The project proponent shall also
submit six monthly reports on the
status of compliance of the stipulated
EC conditions including results of
monitored data (both in hard copies as
well as by e-mail) to the respective
Regional Office of MoEF, the

respective Zonal Office of CPCB and

the SPCB.

The environmental statement for each
financial year ending 31st March in
Form-V as is mandated to be
submiited by the project proponent to
the concerned State Pollution Control
Board a prescribed under the
Environment  (Protection) Rules.
1986, as amended subsequently shall
also be put on the website of the
company along with the status of
compliance of EC conditions and
shall also be sent to the respective
Regional Offices of MoEF by e-mail.

The environmental clearance is being

issued without prejudice to the action
initiated under EP Act or any court

14

Not complied.

PP did not upload compliance status on
the website. PP did not display ambient
levels, stack emission data near the main
gate. |

Partly complied. :

PP did not submit regularly six monthly
reports on the status of compliance to the
IRO.

Not complied.
PP did not submit environmental
statement since the grant of EC

Agreed by PP.
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case pending in the court of law and it
does not mean that project proponent
has not violated any envirommental
laws in the past and whatever
decision under EP Act or of the
Hon'ble court will be binding on the
project  proponent. - Hence  this

clearance does not give immunity to

the project proponent in the case filed
against him, if any or action initiated
under EP Act.

In case of submission of false
document and non-compliance of
stipulated  conditions,  Authority/
Environment Department will revoke
~or  suspend the Environmental
Clearance without any intimation and
initiate appropriate legal action under
Environmental Protection Act, 1986.

The Environment department reserves
the right to add any stringent
condition or to revoke the clearance if
conditions  stipulated are  not
implemented to the satisfaction of the
department or for that matter, for any
other administrative reason.

Validity of Environment Clearance:
The environmental ~ clearance
accorded shall be valid for a period of
7 years as per MoEF& CC
notification dated 29th April 2015.

In case of any deviation or alteration
in the project proposed from those
submitted to this department for
clearance, a fresh reference should be
made to the department to assess the
adequacy of the condition(s) imposed
and to  incorporate . - additional
environmental protection measores

5

Agreed by PP

Agreed by PP

Agreed by PP

Agreed by PP
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required. if any.

9 The above stipulations would be Agreed by PP
enforced among others under the
Water (Prevention and Control of
Pollution) Act. 1974, the Air
(Prevention and Control of Pollution)
Act.  1981. The Enviroonment
(Protection) Act. 1986 and rules there

~ synder. Hazardous Wastes
(Management and Handling) Rules.
1989 and its amendments, the public
liability ‘Insurance Act, 1991 and its
amendments.

10 Any appeal against this Agreed by PP

environmental clearance shall lie with -

the National Green Tribunal, Van

Vigyan Bhawan, Sec-5, R.K. Puram,

New Delhi-110 022. If any preférred

within 30 days as prescribed under

Section 160f the National Green

Tribunal Act, 2010.

3 Jot]20%d
(Surender Gugloth)
' Scientist ‘D’
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